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Further report of A.P. Pollution Control Board submitted in
compliance to the Hon’ble N.G.T, Chennaiorder dt.02.03.2022 in O.A.
No. 115 of 2021(SZ) taken up on its own motion Suo Motu based on
the News Item Published in The Times of India, E-Paper dated
08.05.2021, Under the Caption “Andhra Pradesh: 10 feared dead,

Several injured in blast at quarry in Kadapa”.

It is to submit that Hon’ble National Green Tribunal(NGT), Chennai Suo
Motu registered O.A. 115 of 2021(SZ)on the basis of the newspaper report
published in the Times of India, E-Paper dt. 08.05.2021 under the caption
“Andhra Pradesh: 10 feared dead, several injured in blast at quarry in
Kadapa”. The explosion happened while unloading large quantities of
gelatine sticks from a vehicle. The explosion occurred in Barytes mine of
Smt. C. Kasturi Bai, at Mamillapalle village, Kalasapadu mandal, YSR
District on 08.05.2021

In this regard, it is to submit that the Hon’ble NGT, Chennai, disposed
the matter on 02.03.2022.The directions issued by the Hon’ble Tribunal
in the disposal order are:

17.” Considering the fact that certain action has been taken and
compensation has been paid to the legal heirs of the deceased
persons under the Employees Compensation Act and also by way
of ex-gratia amount by the Government, we feel that there is no
necessity to impose further compensation on these accounts. But
as regards the Environmental Compensation for excess mining
and violations are concerned, we feel that there is no necessity to
keep the case for monitoring the same instead the case can be
disposed of by directing the authorities to take action for recovery
of the amount and file the compliance report before this Tribunal.
18. So, the application is disposed of as follows: i) The report
submitted by the Joint Committee and the recommendation made
by them are recorded and accepted.

“l) The report submitted by the Joint Committee and the
recommendation made by them are recorded and accepted.

ii) The respective regulators, namely, the Mining
Department and the Pollution Control Board are directed to
take appropriate action against the violators who are
responsible for causing such damage and also other quarry
owners, if found to be in violation of the environmental
norms after giving them an opportunity and then file
further action taken report once in three months till the
amount is recovered from them.

iti) The regulators are also directed to monitor the operation of the
quarries and if there are any violations found, they are directed to
take appropriate action against those erring quarry owners in
accordance with law.

iv) The Mining Department is also directed to evolve a mechanism
to find out the excess mining being done and trace out the same
and take immediate action against those persons in accordance
with law for recovery of the amount for excess mining under the
respective statutes.

v) The Registry is directed to place the report before the Bench as
and when received for further consideration by this Tribunal.”

19. With the above directions and observation, the application is
disposed of.”

A copy of the Hon’ble Tribunal order is attached for kind perusal
(Annexure - I).
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In this connection, it is submitted that earlier the Joint Committee
constituted in compliance to the Hon’ble NGT order had submitted its
detailed reports wherein the committee assessed the Environmental
Compensation against the quarry owner to the tune of Rs. 4,25,38,966/-
and the Honble NGT has accepted the recommendation of the Joint
Committee and directed the respective regulators, namely, the Mining
Department and the Pollution Control Board to take action for recovery of
the Environmental Compensation and file further action taken report once in
three months till the amount is recovered from the violators.

The AP Pollution Control Board(APPCB) reviewed the issue in the EAC (TF)
committee meeting held on 18.08.2022 and the committee recommended to
issue notice to the mine for levying Environmental Compensation as
assessed by the committee constituted by the Hon’ble NGT in the above
matter. Accordingly, the APPCB issued notice dt. 06.09.2022 to the Barytes
mine of Smt. C. Kasturi Bai, at Mamillapalle (V), Kalasapadu (M), YSR
District for payment of environmental compensation. A copy of the notice dt.
06.09.2023 is attached for kind perusal(Annexure - II).

It is further submitted that the mine industry was pursued for recovery of
the Environmental Compensation and also requested the Mining Department
vide Lr. Dt. 21.09.2022, to take necessary action for recovery of the
Environmental Compensation. The Lessee of the Barytes mine Smt. C.
Kasturi Bali is yet to pay the Environmental Compensation and has stated in
their reply that, they have given General Power of Attorney for the mine to
Sri C. Nageswar Reddy. In this regard, the APPCB again requested the Dy.
Director Mines and Geology, vide mail dt. 21.01.2023 to verify the mine
details and take necessary action to ensure recovery of Environmental
Compensation in compliance to the Hon’ble NGT Orders. The Asst. Director
Mines and Geology, vide Lr. Dt. 04.02.2023, directed Smt. C. Kasturi Bai
and Sri C. Nageswar Reddy GPA holder of Smt. Kasturi Bai mine to pay
Environmental Compensation of Rs.4,25,38,966/- to APPCB within 15 days
from the date of receipt of the notice and a copy of the AD Mines & Geology
letter is enclosed herewith for kind perusal(Annexure -III).

It is also submitted that Smt. C. Kasturi Bai has filed a case No. O.S. No.
571/2023, in the Court of Hon’ble VI Additional District Judge, Kadapa,
against, (i) Sri C. Nageswara Reddy, (i) The Asst. Director of Mines &
Geology, Kadapa, (iii) Andhra Pradesh Pollution Control Board, Vijayawada,
and (iv) The Asst. Commissioner, Labour Department, Rajampet, Annamayya
District, requesting the Hon’ble Court to pass a decree and judgement in
favour of Smt. C. Kasturi Bai against the defendants and the officials of RO,
APPCB attended the hearing along with the Standing Counsel of APPCB, RO,
Kadapa on 22.09.2023. The case is further posted for hearing on 29.10.2023
in the Court of Hon’ble VI Additional District Judge, Kadapa. Copy of the
plaint O.S. No. 571/2023 made by Smt. C. Kasturi Bai is herewith enclosed
for kind perusal (Annexure -1V).

This report is submitted for kind consideration. The APPCB will abide by all
such directions as the Hon’ble Tribunal may deem fit and appropriate.

Mm
Ve
Place: Kadapa A.P. Pollution Control Board

ENVIRONMENTAL ENGINEER
A.P. Pollution Control Board
z= Regional Office:
YSR Dist, KADAPA

Dt.: 18/10/2023
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Item No.13:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.115 of 2021 (SZ)

(Through Video Conference)

IN THE MATTER OF:

Tribunal on its own motion

Suo Motu based on the News Item Published in

The Times of India, E-Paper dated 08.05.2021,
Under the Caption “Andhra Pradesh: 10 feared dead,
Several injured in blast at quarry in Kadapa”.

‘With
. The Chief Secretary to Govt. of Andhi’a 'Pfétdeéh
1st Block, 1st Floor, Interim Government Complex

A.P. Secretariat Office, Velagapudi, - - ¢
Guntur, Andhra Pr o’ 22297 ) ‘

. Special Chief Sec f Andhra Pradesh *
Department of Envi nment, . =

Forest, Scienck\‘ echnology, v = “

4th Block, Grou loor, Room No. 268,

A.P. Secretariat Office, Velagapudi,

Guntur, An radeg— 522297

- >
. Principal Seeretaty of {r__ﬂdhra Pradesh
Departmentvg\,es afld Geology, o
2nd Block, Ground Floo@oom No.10

A.P. Secretari

Guntur, Andh

4/
67”’DELH\

égapudi

5&?297
. The District Colle

G
Kadapa District, GN TR‘B\)“ ‘
District Collector Ofﬁa — '
C-Block, RIMS road, ‘ '
New Collectorate, Y.S.R. District, -
Andhra Pradesh- 516003

desh

. The Chairman,

Andhra Pradesh Pollution Control Board,
D.No. 33-26-14, D/2 Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street,
Kasturibaipet Vijayawada- 520 010

. Department of Mines and Geology,

Rep by its Director,

Sri Anjaneya Towers, D.No. 7-104, B-Block,
Sth and 6th Floor, Ibrahimpatnam,
Vijayawada, Andhra Pradesh- 521456

. The Deputy Director,



10.

Department of Mines and Geology, Kadapa,
G-3, New Collectorate Complex,

Kadapa, YSR District,

Andhra Pradesh- 516004

. Mandal Revenue Officer,

Kalasapadu Mandal,
Mandal Revenue Office, Kalasapadu,
Andhra Pradesh- 516217

. The Industries and Commerce Department,

Government of Andhra Pradesh,
Rep by its Secretary,

Ground Floor, Block 2,

A.P. Secretariat, Velagapudi,
Andhra Pradesh

State Level Environment Impact
Assessment Authority (SEIAA)
Rep by its Chairman,

O/o APPCB, D.No. 33-26-14.
D/2, Near Sunrise Ho 1,

Pushpa Hotel Centre, Chalamvari Street ; ‘
Kasturibaipet, Vij a-. 5200107 '
‘l / | Respo\Qs)

Date of hearing: 2f'.03.2022.
CORAM: | — T \‘

HON’Bﬂ SﬂCE K. RAMAKRISHNAN, JUDICIAL EMBV

@

HON’B .S YAGOPAL, MEMBER
For Applicant(s“ o Mot é
For Respondent(“ M anlgaw?\h Rl M R9

‘ORDER '

1. The above case has been Suo Motu registered by this Tribunal on the

%o

basis of the newspaper report published in The Times of India, E-paper
dated 08.05.2021 under the caption “Andhra Pradesh: 10 feared dead,
several injured in blast at quarry in Kadapa”. It was alleged in the
newspaper report that the tragic incident occurred in a blast at quarry
in Kadapa District of Andhra Pradesh on Saturday and at least 10
workers appeared to have died and several others sustained injuries in

the incident.



2. It was alleged in the newspaper report that the blasting was done in
violation of the conditions imposed and quarrying was also being
carried out in that area in an unscientific manner and in excess of the
permission granted by over exploiting the natural resources. It was also
alleged in the newspaper report that in respect of the incident, some
criminal case had been registered by the police.

3. It was also alleged in the newspaper report that explosion happened
while unloading large quantities of gelatine sticks from a vehicle in the
factory area, which had resulted in'thiék smoke emerging from that
area near the Mamillapalli Villagé. Thé quarrying owner was not having

necessary permission or other authorisation for using such explosives

as well. g ' ‘ | v A ‘ g

4. On going jthr vth‘e allegations made in the newspaper eport, this
Tribunalu satisfied that there arose a substaﬂt*estion of
enviro“ ngh requlred interference of this, Tt“l. This

"

Tribuwyso motu 1mpleaded the Secreta In ustries and
Comm Depa ent, Gover of Andhra P esh lso the
Andhra sh S‘Z(ce Environ mpact A n“horlty as

additional “\%ts @&g 10 respec \S@?‘\/ .
gmformed that in

5. Though, the Le Counsel for the Andhra Pr
respect of the 1nc1dent some Committee ad been appointed by the
State of Andhra Pradesh and they had conducted inquiry and some
action had been taken against the persons to whom the mining license
was granted and responsible for the incident and submitted that there
was no necessity for appointment of any Committee but this Tribunal
overruled that objection on the ground that the Committee so
appointed would not be going into the question of environmental
compensation due to damage caused to environment and other

aspects. So, this Tribunal had appointed a Joint Committee comprising



of 1) Senior Officer from Andhra Pradesh State Environment Impact
Assessment Authority, 2) A senior officer from the Integrated Regional
Office, MOoEF&CC, Chennai, 3) A Senior officer from Pollution Control
Board as deputed by the Chairman, 4) the District Collector, Kadapa
District and 5) the Assistant Director of Mines and Geology of the
respective area to inspect the area in question and submit a factual as
well as action taken report, if there was any violation found.

. The Committee was directed to go into the question as to 1)whether the
persons who were doing the quarrying wbrk were having all necessary
clearances, permissions and liveen‘ses as required, 2) whether any

excess mining was done than ‘the permission granted and the area
permitted, 3 hgr‘there were any vielations_ co’misd by them in
respect ofyan ndition imposed in the cle_ﬁaranees permission, if
any, gra and 4) what was the nature of damag!e“ed to the
enviro“ onzflccount of over exploitation of du,atu“sources
: . T
committed ’Jy S persons and assess the nature daﬂﬁind also
——
the en ment compensat e recovered Qom persons
includin comp{nsatlon pay to the 1n deceased

person on a“v r exp101tat wommnted

. The Comm1ttee‘ also 1rected to ascertaln as wether apart from

this quarry, was there any other quarry situated in that area and
whether there were any violations committed by those quarry owners
by over exploiting the natural resources than permitted, if so, what was
the mechanism that was being adopted by the regulators to supervise
these aspects. If there were any violations found to be committed by
any other quarry owners in that district, then the Committee was also
directed to submit a report regarding the same.

. The SEIAA, Andhra Pradesh was designated as the Nodal agency for

coordination and providing necessary logistic for this purpose.



9. The case was originally posted to 09.07.2021 for appearance of parties

and filing independent response and consideration of report.

10. On 09.07.2021, this Tribunal had considered the Joint Committee

report signed by one of the member on 07.07.2021, e-filed on

09.07.2021 extracted in Para 3 of the order which reads as follows:

REPORT OF THE JOINT COMMITTEE COMPRISING IN THE MATTER
OF O.A. 115 OF 2021 “TRIBUNAL ON ITS OWN MOTION SUO MOTU
BASED ON THE NEWS ITEM PUBLISHED IN THE TIMES OF INDIA, E-
PAPER DATED 08.05.2021, UNDER THE CAPTION “ANDHRA PRADESH:
10 FEARED DEAD, SEVERAL INJURED IN BLAST AT QUARRY IN
KADAPA”SUBMITTED TO THE @ HONBLE NATIONAL GREEN

TRIBUNAL,

NGT ORDER DATED 215" MAY, 2021
1.0 Preamble

SOUTH ZONE, CHENNAI, IN COMPLIANCE TO HON’BLE

Hon“ble NGT has registered the case Suo Motu on the basis of the newspaper report

published in the Timgs of India; e-paper dated 08.05.2021 under the caption
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submit a factual as well as action taken report, if there is any violation found.
In compliance to Hon"ble NGT order, a Joint Committee comprising of following
memberswas constituted:

S.No Name and Address E-Mail ID

1 Sri. C. Hari Kiran, collector_kdp@ap.gov.in
District Collector, YSR District

2 Dr. P.V. Chalapathi Rao apseiaams @ gmail.com
Member Secretary, SEIAA, APPCB, Vijayawada

3 Dr. Suresh Babu Pasupuleti iro.vijayawada-mefcc @gov.in
Scientist ,,C*, suresh.pasupuleti@gov.in
MOoEF&CC Integrated Regional office, Vijayawada
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Sri. K. Javeed Basha rokdp-eel @appcb.gov.in
APPCB, Regional Office, Kadapa

Sri. D. Ravi Prasad admgkdp @yahoo.co.in
Asst. Director of Mines & Geology, Kadapa

The SEIAA, Andhra Pradesh is the Nodal agency for coordination and providing
necessarylogistic for this purpose.

Scope of Joint Committee:

The Joint Committee has been constituted with the mandate to visit and inspect the
site withthe following scope vide order dated 25.05.2021:

. Whether the persons who are doing the quarrying work are having all
necessaryclearances, permissions and licenses as required,

. Whether any excess mining is done than the permission granted and the area
permitted,

Whether there are any violations committed by him in respect of any condition
imposed in the clearances and permission granted,

. What is the natuw damage caused to the environme% account of over

exploitation ofynat esources committed by such persons

Access the ure of damage and also the environmental com ation to be
recovered persons including the compensation payab injured and
the decease person on account of their.over.exploitation and violations committed,
Whethk from this quarry, is there'any other quarry situated rea and
whether re, was any violations committed by those quarry. o s by over
explojting the natural resources than permitted, if so, what is the mechanismithat is
bein ed byée regulators to supervise these aspects. a—

. If there™is any lation found by any other quarry in tha.tn:listrict,
Committeg is alsosdirected to submit a report regarding the sanﬂs wel
mit by the.Joint Committee: @§

The Commifttee inspected thc% ent site on 29.06:2021. er the
prelimﬁ;‘iscuss v, a major explosi ry lease area

situate . Nox, 1°& 133 of over an i

alli (V),
Kalasapa s on 08.05.2021 while™fransacting

: YSR@ rict at about 09: .095.
explosive ly“Clas @%tonators) and Cl s?:%(}elatine C Boosters)
from an un is‘/ehicle ( NrfR“ é or.the gise Ing purpose.
ure

en the

About 10(ten) p. ied'and NIL in the incident. No. 58/2021 was
registered in thg%sa u/s-304 (1) -1PC, ion & 6 of Explosives
Substance Act, 1908 and re investigation is gress. The coordinates of the
incident site is 15°0622.2"N 78°58'05.4"E. Photographs of the mine lease and during
site visit are as follows:

About the Mine Lease

As per G.O.Ms.No.224 of Ind & Comm (M.III) Dept., AP dated 11.04.2001, the
Government of Andhra Pradesh has granted a 30.696 ha of Barytes mine lease in
favour of Smt. C. Kasturi Bai, w/o Sri. C. Ramachandrayya, Kadapa. (Annexure - I)
The same was executed by the Asst. Director of Mines & Geology, Kadapa vide
Proc.No.1527IM3/2001, Dt. 24.11.2001 for a period of 20 years w.e.f. 02.11.2001 to
01.11.2021. (Annexure - II)

During the subsistence of the lease period, Smt. C. Kasturi Bai the original lease
holder has executed General Power of Attorney (GPA) to Sri.
ChilekampalliNageswar Reddy, S/o C. SeshaReddy a resident of Chenchaiahgaripalli
(v), B.Mattam (M), YSR district to operate mine with effect from 01.01.2013 to
01.11.2021. (Annexure - III)

As reported, the mine lease is a barren land and situated in the Sy. No. 1 & 133,
Mamillapalli revenue village of Kalasapadu Mandal and located in Northern direction
to the Mamillapalli village. The premises has Tirumala kondatippa on Eastern side,
Kakarla beedutippa on Northern side, Paluguthokatippa on Western side and Telugu
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Ganga canal on Southern side.

e The lessee has obtained Approved Mining Plan from the Indian Bureau Mines (IBM)
vide Lr.No. 659(426)BA/2001/NLR, dt. 14.03.2001 for a period from 2001-02 to
2005-06.

e The lessee has failed to submit subsequent Scheme of Mining (SOM) for two block
periods from 2006-07 to 2010-11 and 2011-12 to 2015-16.

e The lessee has obtained Approved Mining Scheme from the Dy. Director of Mines
and Geology, Kadapa vide Lr. No. 4312/MS/KDP/2017, dt. 21.07.2018 for proposal
period from 2018-19 to 2020-21. (Annexure — 1V)

e The lessee vide Proposal No. IA/AP/MIN/69892/2017, dt. 26.09.2017 has applied for
Environmental Clearance (EC) from MoEF&CC New Delhi , after the six months
window period (i.e. 14.03.2017 to 13.09.2017 ). But the Lessee has failed to obtain
Environmental Clearance from the concerned authority till date.

e The Asst. Director of Mines & Geology, Kadapa has issued Notice
No0.3423/M1/2002, Dated.20.02.2019 to the lessee for not maintaining records at
quarry site and not submitting quarterly returns-and annual accounts which is breach
under Rule 28 (3) of APMMC Rules, 1966 and net submitting EC, CFE & CFO.

e During the subsistence of the lease period from 02.11.2001 to 08.05.2021 (i.e.,
incident occurred date) the lessee has obtained dispatch permits for Barytes mineral
duly paying advance Royalty / Seigniorage fee as required under rule 34 (1) of

APMMC Rules, 1966 and M.C Rules 1960. The details are given below:
DISPATC'RTICULARS FOR THE PERIODg‘w
02.11.2001 TO 30.03.2021

! : Quantity in MTs
S.No ar White Buff Total Amount
Barytes | Barytes | Quantity | (Rs./-
2001-02 0 0 0 0
00203, | 140 740 880 56100
: oy
200302 0 650 650 46750
200405 | 0 800, 800 44000 “
2005- 0 730 40550
06-0 0 10 100 é’)soo
0 450 oo 39800

| %\)Wﬁ2 7

11

65
441 18
' €8;25
12 | 2012-13 | 272 595 867 174143
13 | 2013-14 | 1133 3893 5026 1383520
14 | 2014-15 | 408 3349 3757 1078412
15 | 2015-16 | 204 1360 1564 581730
16 | 2016-17 0 4131 4131 1888920
17 | 2017-18 | 595 3570 4165 1309000
18 | 2018-19 | 272 1020 1292 615602
19 | 201920 | 1000 1450 2450 1014398
20 | 202021 0 0 0 0
TOTAL 4767 | 24303 29070 | 8541233

Reasons for incident:

e As per the observations made during site visit and information from the reports of
different departments, the explosion occurred on 08.05.2021 at around 09:58 AM.
The centre of blast is near to a Neem tree within 5-6 m distance towards north,

10



situated in a semi flat place in the gorge terrain.

The police reported that there are two craters of roughly 1- 1.5 feet depth and 2 feet
diameter. From the centre/point of blast, within 20-30 m distance on southern side
two sheet roofed sheds are there (may be for temporary dwelling sheds for mining
laborers).

One shed is having two rooms, facing towards east and another shed with single
room/space facing towards northern direction.

Within 40-50 m distance, Sri Tirumala Konda Swamy temple is existing.

A mangled car with engine & chassis was lying at around 20 m distance from the
spoton northern side. Body parts of a car were found scattered all around and a piece
was found within 10 m from the spot.

Signs of flesh pieces and blood stains were found scattered all around from the
spot up to 100-150 m, more precisely towards South-West direction. On North East
direction and South East direction the scattering is minimum.

Huge Neem tree which is situated 5 meters distance from blasting spot towards
south was totally broken branches with burnt leaves due to huge intensity of the
blast & heat. Debris of car body is also found effected by high heat generated.

Huge explosion with loud sound was heard and felt by the residents of the villages
of Obulapuram, which is located at a distance about 8 to 10 km from the explosion
spot.

Explosives & Detonators were brought by the C. Nageswar Reddy, GPA holder in
thedickey of the Etios ;;ar bearing No.AP27BS-8863.

The cause of t ccident, as apprehended, was “pre—’re etonation of
explosives”g€aused due to some ;sort of shock to the detonator( ads during

mishandlin oswes & detonators while unloading from'th of the car
in which®1 0 labourers including a supesvisorand a cardriver were reportedly killed.

As rep e probable cause of initiation of detonator can be atrib

the following:

any of

The or(s) @ght have subjected to such a shock [like fall:of hea t on
detonator(s)] thatjwas sufficient to initiate/explode the detonatorsjto which in turn

made, the plosivg‘tartridges, being handled, to explode. '-Ijl

[ s‘
Stro act, suffiCient to cause initiation? created due to thlging of tors
on very rough and hafd surface during unl@ading. $ :
Use of bands | eGQeedi/Cigar stick mig@ ave iniMhe

detonators.to explode:

\/\
The energy ratedy due tﬁﬁMe‘fé @\Aﬁ&e in

detonators, bein ed, might-ignite the detonater(s).

of the

‘
The detonator leads (wiremt have come in t with short-circuit
electrical system of the car, causing premature.

The other causes for accidental detonation are being enquired.

The Station House Officer, Kalasapadu P.S has filed a Criminal case against C.
Nageswar Reddy, S/o Seshi Reddy D.No. 4/16.2, Chenchaiahgaripalli Village,
B.Mattam Mandal, Y.S.R District, FIR No0.58/2021, dated: 8.5.2021 wunder
Section

304 (ii) IPC and Sec 3,5 and 6 of Explosive Substances Act. Subsequently,
Raghunatha Reddy A-2, Y.S. Pratap Reddy A-4 were arrested and sent for judicial
custody. But, Ponnathota Lakshminarayana Reddy A-3 was died in the incident and
recorded as accused A-3 for involving in illegal procurement of explosives based on
the complaint made by the Tahsildar, Kalasapadu. (The copy of FIR is herewith
enclosed as Annexure - V). As per the FIR names of the deceased are;

1. Prasad, age 40 years, Gangayapalle Village, Kalasapadu Mandal,
2. Subbareddy, age 40 years, Gondipalli Village, now at Badvel town

3. Balagangulu, age 35 years, E. Kothapalle Village, Vemula Mandal
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4. Venkataramana, age 25 years, E. Kothapalle Village, Vempalle Mandal
5. Venkatesu, age 25 years, Bakkannagaripalli Village, Vempalli Mandal
6. Eswaraiah, age 45 years, Bechaiahgaripalle Village, Vemula Mandal

7. Gangireddy, age 50 years, Rangoripalle Village, Vemula Mandal

8. LakshmiReddy, age 60 years, Kothapalle Village, Vemula Mandal

9. Abdul, age 30 years, Vemula Mandal, now at Badvel town, driver of the
vehicle

10. Korivi Prasad (Driver of car), aged about 30 years, Porumamilla.

The detailed enquiry into the accident is under progress.

After the incident, the Government of, Andhra Pradesh constituted an Enquiry
Committee vide G.O. RT 69 dated 09.05.2021. and subsequent Proceedings No.
C/76/M/2021 dated 10.05.2021 of the District Magistrate & Collector, YSR District
to \ .

conduct enquiry/investigation into the incident, under the Chairmanship of the Joint
Collector (RB & R), YSR District comprising of one member each from 1) Mines &

Geology Dept., 2) Reyenue Dept.; 3) Police Dept., 4) Dept of Mines Safety 5)
Explosive Dept. d ﬁ‘

The detaile ort of the above committee has submitted to. Govern of Andhra
Pradesh for action. }

Ob ations of the Joint Committee

Details about necessary clearances, permissions and licenses as required
7.1. mental Clearance (EC)
As ironmatal Impact. Assessment (EIA):Neotifieation, 4 vi . 60

(E) dated 27.01.1994, Schedule-I, Point. 20, “Mining project§ (major minerals)
withygleasesi more than 5 hectares” requires prior EC from M1n1sm70f E ent,

Fore limatghange (MoEF&CC), Go

As p nvironmefital Impact Asses t (EIA) Notificati S.0.
1533 (E) dated 14. 0 06 Schedule, Point no 1 (a) , “ Mini leases
>S5 he requlre r10r EC from of Environ , Fores limate

Change (MoEFE CC)

The Mini§ Notlflcatlon N @12123 ) "o 02.2015
declared Ba as min ‘

As the said min ranted to the lessee in the year 2001 mine lease area

isabove 5 Ha, E equ‘the project as per 10n, 1994 since its
inception.

The Ministry has issued a Notification No. S.0. 804 (E) dated 14™March, 2017
under the Environment (Protection) Act, 1986 to appraise and regularize the
projects, already taken up or under implementation without having obtained prior
environmental clearance in terms of the provisions of the EIA Notification, 2006
and are therefore identified in violation of the same. The said Notification had given
a six months window period i.e. 14.03.2017 to 13.09.2017 for submission of such
proposals.

The lessee vide Proposal No. IA/AP/MIN/69892/2017, dt. 26.09.2017 has applied
for Environmental Clearance (EC) from MoEF&CC New Delhi , after the six
months window period (i.e. 14.03.2017 to 13.09.2017 ).

Further, Hon'ble High Court of Madras vide order dated 14.03.2018 in the matter of
W.M.P.No0s.3361 and 3362 of 2018 and W.M.P.No.3721 of 2018 in W.P.No.11189
of 2017, had provided one month additional window period i.e. 14.03.2018 to
13.04.2018 for submission of such proposals.

Smt. C. Kasturi Bai filed an application through online to SEIAA,AP under violation
(category-B) for consideration of TOR on 11.04.2018 (SIA/AP/MIN/24174/2018) in
one month additional window period i.e. 14.03.2018 to 13.04 .2018 .

The proponent was requested vide letter dated 03.08.2018 and through online also to
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submit an notarized affidavit / sworn in affidavit for further processing of project
proposal for consideration of Environmental Clearance / Terms of Reference . The
proponent has not submitted the notarized affidavit / sworn in affidavit to
SEIAA,AP for further processing of application and failed to obtain Environmental
Clearance from the SEIAA,A.P., till date.

Consent for Establishment and Operation (CFE & CFO)

The Barytes mine of Smt. C. Kasturi Bai, Sy. No. 1 & 133 of Mamillapalli (V),
Kalasapadu (M), YSR District, was operating without obtaining CFE and CFO from
Andhra Pradesh State Pollution Control Board (APPCB).

The Regional Office, APPCB, Kadapa, requested the Department of Mines &
Geology, Kadapa, vide Lr. dt. 10.05.2021, to furnish the details of the mine where
the accident took place.

A detailed report on the said Barytes mine of Smt. C. Kasturi Bai, Sy. No. 1 & 133 of
Mamillapalli (V), Kalasapadu (M), YSR District, was submitted to the Zonal Office,
APPCB, Kurnool vide dated 27.05.2021 to take action against the Barytes mine for
operating the mine without EC, CFE, CFO.

After the incident, the Zonal Office, APPCB, Kurnool, issued Closure Order vide
dated 29.05.2021, to the Barytes Mine of Smt. C. Kasturi Bai, Sy. No. 1 & 133 of
Mamillapalli (V), Kalasapadu (M), YSR District, for operating the mining unit
without Environmental Clearance and Consents of the Board. (Annexure - VI)
Further, the Zonal Office, APPCB, Kurnool, also requested the Asst. Director of
Mines & Geology, Kadapa, Vide Lr. Dt. 29.05.2021, not to issue work permit to the
Barytes Mine of S . Kasturi Bai. (Annexure - VII)

License from/Explosives Department
It has bee nﬁd that the Lessee ‘is using explosivesand ng blasting
n

without per obtained from competent authority as per osives Rules,
2008. : ' ‘
Appro m Department of Mines & Geology ‘

Smt.

. Kasturi/Bai has applied for grant of Mining Lease for Barytes.over an extent
of 7 es in Sy. No. 1 & 133 of Mamillapalli Village, Kalasapa“dal,
Y.S. trict inethe Vearwl995 before the ‘Directors of I\/Ees an

Geology,
Hydésab -
The r of M@s and Geology,

16.09. as foZ’c\rded the applica

1995 n to the Asst. Diseetor ofi Mines and
Geolog E%‘directed to sub ase in
favour t. C.'KastunwBai

apa, a roposal for grv\ £ Mi
The TahsidarKalasapa SR District uite,1..Dis 2000, dt.

1
14.06.2000 u‘ i ﬂﬁﬁw uly r?mu for grant
S 1 5

2

-
U
d vide Memo NQ6269 , dt.

ofMining Lease in f r of Smt. C’'K

The then Asst. Di r of‘jlnd Geology, Ka;'de 0. 3399/M3/95, dt.
20.03.1997 submitted propo the Director o es and Geology, Hyderabad
for grant of Mining Lease over an extent of 79.97 acres in 1 & 133 of Mamillapalli
Village, Kalasapadu Mandal, Y.S.R. District.

The Government vide G.0.Ms.No. 224 of Ind & Comm (M.II) Dept., Dt.11.04.2001
has granted a Mining Lease in favour of Smt. C.Kasturi Bai for Barytes over an
extent of 30.696 Hectares (75.84 acres) in Sy.No.l1 & 133 of Mamillapalli Village,
Kalasapadu Mandal, Y.S.R District for a period of twenty years.

The then Asst. Director of Mines and Geology, Kadapa has executed the Mining
Lease vide Proc.No.1527/M3/2001, Dt.24.11.2001 for a period of 20 years w.e.f
02.11.2001 to 01.11.2021 and issued work order.

The lessee has intimated the opening of Mine vide Notice in Form-C submitted on
29.08.2002 and commenced mining operations for Barytes on 01.02.2002.

The Indian Bureau Mines (IBM) vide Lr.No. 659(426)BA/2001/NLR, dt.
14.03.2001 has approved the Mining Plan (it was approved before the grant of
Mining Lease).

The lessee has failed to submit subsequent Scheme of Mining (SOM) for two block
periods from 2006-07 to 2010-11 and 2011-12 to 2015-16.
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e The lessee has obtained Approved Mining Scheme from the Dy. Director of Mines
and Geology, Kadapa vide Lr.No. 4312/MS/KDP/2017, dt. 21.07.2018 for proposal
period from 2018-19 to 2020-21.

e The first work permit was issued on 31.08.2002 for 60 MTs of Buff Barytes vide
Permit No. 410/PRT/2002-03, dt. 31.08.2002 by the then Asst. Director of Mines
and Geology, Kadapa.

e The then Asst. Director of Mines and Geology*s, Kadapa who were worked upto
14.06.2020 since 01.02.2002 have issued the following work permits for
transportation of Barytes mineral to the lessee.

PRODUCTION / DISPATCH PARTICULARS FOR THE PERIOD
FROM 02.11.2001 TO 30.03.2021

Production / Dispatch in MTs Year wise
proposed Quantity
S.No Year White Buff Total as per Mining
Barytes | Barytes | - Quantity Plan/Scheme
(in MTs)
1 2001-02 0 0 0 244
2 2002-03 140 740 880 245
3 2003-04 0 650 650 245
4 2004-05 800 800 245
5 2005-0 d 730 730 ‘45
6 2006 100 100 '
7 2307- 450 450 St
8 8- 200 - 200 was not submitt
9 0 649 799 by the le
10 010411 290 441
Tulz = 442y 326 768 y T \‘
12 201i-13 3272 595 867 Scheme-df Mini
13 -14 “;\1133 3893 26 was ngfsubmi
14 4-15| 408 3349 3757 lessee
15 1360 1564
16 4131
asnot
17 ST
18 | 2018-1 020 I | i%n92"
19 2019-20 1450 2450
20 2020-21 0 0 0 5177.2
TOTAL 4767 24303 29070 15557.4

e From the above table it is deduced that, the total production/dispatch of Barytes
mineral made by the lessee upto date of blasting incident i.e., 08.05.2021 is
29070 MTs (4767 White Barytes + 24303 Buff Barytes) since inception of
Mining operations.

e Action initiated by the Mines Department against the lessee on the breaches /
lapses committed:

o The Asst. Director of Mines and Geology, Kadapa vide Lr. No. 3423/M1/2002,
dt. 15.10.2020 has submitted proposals to the Dy. Director of mines &
Geology to suspend the quarrying operations in the leased area of Smt. C.
Kasturi Bai as the quarrying operations are not in accordance with approved
mining scheme under Rule 7 (A) (VI) of Andhra Pradesh Minor Mineral
ConcessionsRules, 1966
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o

O

in turn the Dy. Director of Mines and Geology, Kadapa has suspended the
Quarry Lease operations in the lease area of Smt. C. Kasturi Bai vide
Proceedings No. 1891/Q1/2020, dt. 18.05.2021.

The Asst. Director of Mines and Geology, Kadapa vide Lr. No. 3423/M1/2002,
dt. 28.05.2021 has submitted proposals to the Director of Mines & Geology,
Ibrahimpatnam to cancel the quarry lease held by Smt C. Kasturi Bai for non —
rectifying the breaches / violations/ lapses.

In turn the Director of Mines and Geology, Ibrahimpatnam has cancelled the
Quarry Lease held by Smt. C. Kasturi Bai vide Proceedings No. 3890189/D12-
1/2020, dt. 02.06.2021.

Details with respect to excess mining

e During the subsistence of the lease period from 02.11.2001 to 08.05.2021 (i.e.,

incident occurred date) the lessee has obtained dispatch permits for Barytes
mineral duly paying advance Royalty / Seigniorage fee as required under rule
34 (1) of APMMC Rules, 1966 ‘and M.C Rules 1960. The details are given
below: ‘

PRODUCTION / DISPATCH PARTICULARS FOR THE PERIOD
FROM 02.11.2001 TO 30.03.2021

S.No | Ye White Buff Total p‘ inmg

Production / Dispatch in MTs Year wise
sed Quantity

Barytes | Barytes Quantity [+ P

0 -0 2.0

140 740 880
0 650 650
0 =800 800
0 730 730
0 100 100 Sc e of 1\“

wﬁt sub
200 200 e les

Ne)

)

649 799 b\/
SOV TRIBOT ‘ ‘U

‘L}

11 [2011-12 ‘

2

-~

768 '
~ Scheme of Mining
was not submitted

by the lessee

12 |2012-13 272 595 867

13 |2013-14 1133 3893 5026

14 [2014-15 408 3349 3757

15 [2015-16 204 1360 1564

16 |2016-17 |0 4131 4131 Scheme of Mining
was not submitted
by the lessee

[12]
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17 [2017-18 595 3570 4165

18 [2018-19 272 1020 1292 5177.2

19 2019-20 1000 1450 2450 5203

20 2020-21 |0 0 0 5177.2
TOTAL 4767 24303 29070 15557.4

In this connection, it is submitted that the Asst. Geologist of this office has
inspected the Mining lease of Smt. C. Kasturi Bai on 16.10.2019 & 18.10.2019
and submitted his report on 21.03.2020 and reported that “the lessee excavated
excess quantity of Barytes beyond the annual approved quantity in the
mining plan from 2013-14 onwards”.

However, as per the above table, the lessee excavated excess quantity of
Barytes beyond the annual approved quantity in the mining plan from 2002
-03to 2017- 18”.

In this connection, it is pertinent to submit that the lessee has submitted
Approved Mining Plan approved bythe Indian Bureau Mines (IBM) vide Lr.No.
659(426)BA/2001/NLR, dt. 14.03:2001 for a period from 2001-02 to 2005-06.
But, lessee has failed to submit subsequent Scheme of Mining (SOM) for two
block periods from 2006-07 to 2010-11 and 2011-12 to 2015-16. The year
2013-14 is come, er the Mining Scheme period of 201 to 2015-16. But
as per this offi cords, the lessee has not submitted the of Mining
for that périod of,2013-
14. Henc onstrued that due to oversight / typographic take, the
Asst. &Geologist of this office has.reported. that the lessee excavate

qua arytes beyond the annual approved quantity in the

Xcess
plan
from -14 onwards since there was no Scheme of Mining"s, for lock
pgw 2006-07 to 2010-11 and 2011-12 to 2015-16 and for 2016-
ears
ee has 1ned Scheme of Mining only for the perlod:Eom 20
2020- —d
2Mdlngl e year wise proposeiquantlty as per Schellauof MMd
qu prod by the lessee 18-19 to 2020-24wdre sho e
aboye tabl,
Furt%‘his repy it was reported that as per productl 1sp sters
maint. by the les t quarry hlte

as stoc
Barytes 250 MT of

a
50 MTs of %rytes talhng to 138 But 1
White B a‘ &Pj ng t?31

Ts was
available physically'éen ground in

From the abo evident that the lessee has obtamed w rmits for 2450
upto 19.03.2020 urln*nanmal year 20! ere was stock of
2317.25 MTs was availa in the Mining e area. As such the total
production in the year 2019- 20 was 2450 +2317.25 = 4767.25 MTs.
Accordingly, the total production of Barytes mineral from 2001-02 to
2020-21 is 31387.25MTs.

The first work permit was issued on 31.08.2002 for 60 MTs of Buff Barytes
vide Permit No. 410/PRT/2002-03, dt. 31.08.2002 by the then Asst. Director of
Mines and Geology, Kadapa.

The last work permit was issued on 19.03.2020 by the then Asst. Director of
Mines and Geology, Kadapa for 100 MTs of White Barytes vide Permit No.
PR11120101640037, 19.03.2020 which was valid upto 28.03.2020.

As per the records, the lessee excavated excess quantity of Barytes beyond the
annual approved quantity in the Approved Mining Plan from 2002-03 to 2005-
06. The detailsare shown below.

Production / Dispatch in MTs Year wise Excess
Y . proposed Quantity produced
ear White Buff Tota.l as per Mining Plan Quantity
Barytes | Barytes | Quantity (in MTs) (in MTs)
2001-02 0 0 0 244 -
[13]
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2002-03 140 740 880 245 035
2003-04 0 650 650 245 405
2004-05 0 800 800 245 555
2005-06 0 730 730 245 485
Total 140 2920 3060 1224 2080
e Further it is submitted that it cannot be ascertained that whether the lessee has

produced excess quantity of mineral than the Mining Plan/Scheme from 2013-
14 as stated by the Asst. Geologist of this office vide his report dated
21.03.2020 in absence of Mining Scheme for the two block periods from 2006-
07 to 2010-11 and 2011-12 to 2015-16 and subsequent years of 2016-17 and
2017-18.

e As per the records, the lessee has not excavated excess quantity of Barytes
beyond the annual approved quantity in the Approved Mining Scheme from
2018-19 to 2020-21. The details are shown below.

Production / Dispatch in MTs Year wise Excess
proposed produced
Quantity as Quantity
] per (in MTs)
Year
];)V hl:e BBut;f Total Quantity | Approved
arytes arytes Mining
l Sch
(in
2018-19 % 1020 1292 5177. ) 3885.2
2450 + : (-) 435.75
2019-20 0 1450 (2317.25 stockats| 5203
Mine) =4767.25
2020- 0 0 0 5177.2
Tot 1272 -Z 2470 6059.25 15557-2
: I

H

opies of approved Mining Schemesfor two
2 1 and 2011-12 to 20.5- and subsequent

wev detal
to 201
& 18 of th&zSaid mine are no e with Dept. of

e lessee h ot obtained theTApproved Mining
com uthorlt
The lesse obtaln Approved i

ds i
IS o
s and gy

heme A from, the

Plan
from tlﬁ Duecto%/ﬁn s and Geol ”
4312/MS 8 riod fr to 2020-
21. O‘ NIRIBY

Since there is C, andApproved Mini che for two block
periods i.e., 2006-07 to -11 and 2011-1 015-16 and subsequent
years of 2016-17 & 2017-18 of the mine are available, it is not possible
to quantify the actual excessproduction from the mines.

Environmental Damage and Compensation
The mine lease attracts the provisions of EIA Notification, 1994 and requires
EC fromits inception.
The mine was executed by the Asst. Director of Mines & Geology, Kadapa vide
Proc.No.1527IM3/2001, Dt. 24.11.2001 for a period of 20 years w.e.f.
02.11.2001 to 01.11.2021.
Barytes production was started from the year 2002-03 and till 2017 neither
project proponent applied for EC from competent authority nor Dept. of Mines
and Geology directed the process the same. Therefore, the mine is being
operating and producing Barytes without prior EC from MoEF&CC and CFO
from APPCB since 2001.
Environmental Damage Assessment
The environmental compensation imposed for environmental damages
essentially includes restoration/ rehabilitation expenses, fine/ penalty/ financial
deterrent for the activities which caused the environmental damages and the

[14]
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expenses incurred for identifying the extent of environmental degradation.
Environmental damages significantly vary in terms of the damage®s space,
scope, level and magnitude. Due to this , significant indexes or markers of
environmental damage differ considerably and one of the initial steps of
environmental damage assessment is to determine the unique indexes or
markers which help assess the actual damage.

Environmental Damage Assessment and compensation involves three modules.
The first and foremost step is to assess the interim compensation for interim/
temporary restoration process. This is assessed by quantifying the interim
damages with the help of equivalency analysis.

In the present case (illegal mining), reserve equivalency method can be used
where potential interim environmental damages can be assessed in each
compartment of habitat like air, water, land, flora, fauna, etc. Potential
damages calculated for each compartment sums up as the interim
compensation for immediate restoration measures.

After this interim assessment, environmental restoration plan has to made by a
detailed investigation and appropriate restoration measures has to be zeroed on
by a panel of environmental experts. -

The actual cost of such a restoration plan/ project has to be imposed on the
defaulter.

The third component of the env1r0nmenta1 damage is the actual cost of studies/
surveys/ investigations/ discussions/ ~monitoring/ reviews/ field visits/
laboratory assessments, etc. carried out by the regulatory authorities and expert
team assigned e implementation/ monitoring/ revi‘ the restoration

project. ’

Therefor i ental damage essentially includes:
assessment and compensatlon for temporary res
f long term restoratlon/ rehabilitation plan. “
ciated with all studies, investigations and reviews associated With
e assessment and restoration activities.
ama@ssessment —
The first step ofy damage assessment is to impose compen i n on 1nter1m

damage emergedhn each compartment of the habitat/ ecosyst w
uses

th f res es, which has been fimpaired of its inten
em ce of da e.
Since, they matteEein question is ille
dum isposa of solid waste
assess 1m1ted@ and onl
operatio

The enV1 amag§$

no wate usag 1n1ng
assumed to b ibleand thoroT Il tr‘yestlgatlons are“ay

any effects if ex

Similarly, health effect h illegal mining requires a very detailed
study and at present it is also assumed as minimal in this case due to low
production quantities and low population densities.

Therefore, interim damages to land is considered here and any other damages
to other environmental components can be integrated with this methodology if
required.

Land pollution/ destruction

Formula used in calculating damage to be caused to the surrounding

environment because of the pollution of the ground surface with solid wastes:
D(GS) = q x m x CF(SW) (1)

| mining, extracti te and

ine lease ar potent

life are
d to delineate

D(GS)

Damage to be caused by land reserve destruction or land surface pollution

(Rs /year).

q Index of land reserve®s relative value (0.3 for barren lands to 3.0 for land
falling under ecologically sensitive zones).
m Weight/ quantity of solid waste released (Tons/ year)

[15]

18




any other activities) from 1 hectare of land (Rs.)

any other activities) from 1 hectare of land (Rs.)

any other activities) from 1 hectare of land (Rs.)

CF(SW)

Damage to be caused by 1.0 ton of solid waste (Rs.)

The land reserves relative value can be taken as 0.5 for barren lands, 1.0 for
grass lands/ recreational plots, 1.5 for agricultural lands, 2.0 for plantations, 2.5
for forest lands and 3.0 for ecologically sensitive zones.

The amount of unit damage to be caused to the surrounding environment in the
result of releasing of 1.0 ton of solid waste into the environment can be
expressed by the sum of the expenses on removal, detoxification, disposal
charges, cost of land polluted, expenses on hygiene and environmental
restoration measures. This amount has to be fixed by an expert panel after a
detailed study, considering the site specific conditions.

Land plot damage

Formula used in calculating damages caused to the land that had been
previously utilized for recreational/ agricultural/ or any other ‘ost
opportunities

D(LP)= A (LT + G) | ' )

D(LP)

Damage caused to the land that had been previously utilized for recreational/

agricultural/ ?y other ‘lost opportunities’ (Rs /year)‘

LT

Area affécted by direct impact (Hectare)
Avera n-land paid to the Govt. per unit land (Rs:/H

of the lost opportunities (to be gained.from recreational/ agricultural/ or
a r activities) from 1 hectare of land (Rs.)
uts are

To calculate’ the environmental compensation, the required mnp 0

t
availablegat present with the Dept. of Mines and Geology, Govt. of Andbra
Pr Z _ . —

As stated earlib the lessee 1s operating mine since 2001 swithout and

excavatgd excessdquantity of Barytes beyond the annual appfoved q“n
i d
1 P e plans of the mine ot

th ver, details/copi f all

gy from 2001 to . Theflesseg has
the Dy. DifeCtor of and
17, dt. 7.201 oposal

: \"2
+CFO, ini g projeet are ble, it is

tify. the actumll skgroduction the mines.No
respect to-quantity id \& generated and

f

period
Since the
not possible
information is ablegwi
stored/disposed from the
The Hon“ble NGT is requested to provide time for collection of required
information and also requested to appoint an expert team to quantify the above
required parameters (Eq. 1 and 2) for calculation of environmental damage
assessment.
Compensation to injured and deceased

The Government vide G.O.Rt. No. 69 Industries & Commerce (M.III)
Department, Dt. 09.05.2021 has announced compensation of Rs. 10,00,000/-
each to the next kinsof the deceased persons an immediate relief and the
expenditure shall be incurred from the District Mineral Foundation Trust Fund
(DMF) available in the District. Accordingly, the Collector & District
Magistrate, Y.S.R. District has sanctioned an amount of Rs. 1,00,00,000/-
(Rupees One Crore) @ Rs. 10,00,000/- each to the next kin & kith of deceased
persons from the District Mineral Foundation Trust Fund (DMF), Y.S.R
District and disbursed the same to the next kin & kith of deceased persons who
died in the said incident.

Further the Asst. Director of Mines and Geology, Kadapa vide Lr. No.
3423/M1/2002, Dt. 10.05.2021 has requested the Dy. Director of Mines and
Geology, Kadapa to fix the compensation in consultation with labour

[16]
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department.
In turn, the Dy. Director of Mines and Geology, Kadapa vide Lr. No.
967/Q/2021, dt. 13.05.2021 has addressed a letter to the Deputy
Commissioner, Labour Department,
Y.S.R District with request to inform the compensation payable by the lessee /
GPA holder to the next kith & kin of each deceased persons as per rules in
force so as to disburse the same to the next kins of deceased persons.
In turn, the Deputy Commissioner, Labour Department, Y.S.R District has
Show Cause Notice No. A/117/2021, dt. 19.05.2021 to Sri C. Nageswar Reddy
GPA holder stating that “as per the Employees Compensation Act 1923,
Sec10 B, the Employer has to furnish the information of the accident
occurred in the premises within 48 hours to the authority. Whoever fails to
send the statement under Sec. 10 A and 10 B is liable for penalty under Sec
18 A, compensation when due is not paid, the Commissioner may impose
50% of the amount as pe nalty and levy 12% inte rest. But,you have not
furnished any information to this office in time. Hence, you are directed to
explain why action should not be initiated against you”.

Other violations if any

The lessee is conducting underground mining operations without appointment
of statutory employees which is a breach to section 17 of Mines Act, 1952 &
Regulations No. 34 of Metalliferrous Mines Regulations 1961.The lessee
excavated excess quantity of Barytes beyond the annual approved quantity in

the mining plan
from 2013-14 o‘s. \
The lesseginot provided separate-.inlet and.outlet for entry and exitiofiworkmen
and the are using crane buckets for enter and.e e shafts
whichyis highly .

e as

dan ndition. Ventilation system was not provided by: t%
prop Approved Scheme of Mining which is violation to Rule i) of

APMMCR, 1966.
T . of Mines & Geology, Kadapa has inspected thulease“m
25.082020 andsslibmitted their report. In the report, the teams of.officia I8 have

reportedithat thedessee is conducting quarry operations & extractin Barytes
m ithouts@btaining EC, CFE & GFO rom competent oritWo

qu eratio ere not as per ining Scheme.

Quasgy operation not in accordanc€ with approved scheme of inggThe
lesse rovide @parate inlet an t for entry an t of w and
the workmenyare usin%lne buc r and exit in thegshafts"which

is highl“rous \"2 “
condition: ilatien. syste i ?‘the lessee posed in
Wy eme g

Approved Sc Mimng.which on_to-Rule(7 &'of APMMCR,

1966.

The scheme of mining&proved on 21.7. by the DDM&G, Kadapa
with a condition that the lessee should furnish the financial assurance of Rs.
16,99,560/. for

mine closure as required under APMMC Rules, 1966 to the ADM&G, Kadapa.
Subsequently, the Government of AP vide G.O.Ms No. 53 Industries &
Commerce (Mines.II) Department, dt. 27-02-2019 issued Amendments Rule 7
of APMMC Rules, 1966 as per amended Rule 7(A), the lessee has to pay an
amount of Rs. 3,10,000/- towards Mine Closure Plan. Accordingly, the Asst.
Director of Mines and Geology, Kadapa vide Lr. No. 3423/M1/2002, dt.

09.06.2021 has requested the lessee to pay an amount of Rs. 3,10,000/-.

The lessee is using explosives and conducting blasting without explosives
permission obtained from the competent authority which is breach to Rule
107 of Explosives Rules, 2008.

The lessee is utilizing tipper to transport Barytes from quarry to various
destinations without obtaining permission from the competent authority which
is breach to Regulation No.106 (2) (b) Metalliferrous Mines Regulations, 1961.

The lessee is not maintaining correct and accurate production and dispatch
register as there is huge variation in stock recorded in the register and physical

[17]

20



stock available at the quarry which is breach to rule 12 (5)(h)(iii) of APMMC
Rules 1966.

® The lessee is intentionally recorded the stock of white Barytes in lower side and
buff Barytes in higher side than the actual stocks available at the quarry to
transport the white Barytes in the guise of transportation of buff Barytes with
payment of S.fee to buff Barytes which leads to loss of revenue to the
government exchequer and it is violation of Rule 12 (5)(h)(iii) of APMMC
Rules 1966.

Recommendations of the Joint Committee

e The mine lease granted to the lessee in the year 2001 and the mine lease area is
above
5 Ha, EC is required to the project as per EIA Notification, 1994 since its
inception.The mine was operating without obtaining CFE and CFO from
Andhra Pradesh State Pollution Control Board (APPCB).It has been observed
that the Lessee is using explosives and conducting blasting without permission
obtained from competent authority as per, Explosives Rules, 2008. The mining
operations may be suspended ‘till obtaining. all the statuary clearances /
permission from the competent authority:

e The proponent was requested vide letter dated 03.08.2018 and through online
also to submit an notarized affidavit / sworn in affidavit for further processing
of project proposal for consideration of, Environmental Clearance / Terms of
Reference . The proponent has not submitted the notarized affidavit / sworn in

affidavit to SEI(A&P for further processing of applicatio%d failed to obtain
an

Environmental ce from the SEIAA,A.P:, till date.

e The lesseefis operating' mine since 2001 without EC andsproducing the Barytes
Mineral. r,-the details / copies of Approved Mining for two
block periods i.es, 2006-07 to 2010-11 and 2011-12,to 2015=16 and subséquent

yearM&U & 2017-18"of the mine are not available with.t ines and

Geol partment as the lessee has not obtained Approved Mini eme

forpthe said jperiod. The lessee has obtained Approved Mining' Scheme with

Mi ure Plan from the Dy. Director of Mines and Geolc-)gy, Kai

Lr. 312/1\@KDP/2017, dt. 21.07.2018 for proposal perig from

t02020-21. = B -1

o Si re is rﬁEC, CFO, and mining plans of the project diejavailable, ifis

uction from the fines.

no le'to qlantify the actual
nsation, the requi inpu

To calculate th%n s are not
dhra
Maste

avai ines and Geology;*Gowt.
e Hon"ble NGT ghay direct the

Prad ity of

generated andistored/di ine.

Dept. ws and Andhra Pr &{ proyid required
informatio (@ing the € Noﬂﬁﬁ@gﬁnsation

e
9

e The Hon’ble is requested._to provide.time for ¢ jon of required
information and alSo re to appoint an ex'n antify the above
required parameters (eq. 2) for calculat of environmental damage
assessment.

e The concerned line department may make regular inspection of all mines and
quarries to verify safety measures taken up by the lease holder to avoid blasting
due to unsafe and usage of explosives in mines/quarries, including prevention
of illegal mining and transportation of minerals.

e To take up training for the mining and explosives handling personnel through a
faculty empanelled with professionals from PESO, DGMS and Mining &
Geology Dept.

9.0 Violations of other quarries in YSR District

Since there are around 15 major mineral and around 115 minor mineral mines,
the Hon’ble NGT requested to provide at least 30 days for compilation
verification of all the document for finding the violations in any.

11. Pollution Control Board also filed a report wherein they have only

mentioned that closure order was issued on 29.05.2021 against the
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quarry owner, namely, C Kashturi Bai and further action will be
taken on the basis of the further details obtained. After considering

these thing the Tribunal had passed the following order:

5. Though, the Joint Committee has found large number of violations including
operation of quarry without obtaining necessary permissions, consent to establish
and operate and excess mining, violation of labour laws, explosive laws, illegal
transportation of mined articles etc they have not assessed the damage caused to the
environment as well as environment compensation apart from assessing the actual
value of the mined articles as from the inception it was found to be illegal and
unauthorised mining.
6. The Hon’ble Apex Court as well as National Green Tribunal has issued several
guidelines as to how compensation has to be assessed in such cases. There is loss
occurred to exchequer also by way of non-payment of royalty for the excess mined
articles as well. But those things are not specifically mentioned and amount of
compensation has not been quantified. As regards, the compensation to injured and
deceased are concerned, it appears that Government has made some ex gratia
payment and also directed the Assistant Director, Mines and Geology, Kadapa to
fix the compensation in consultation with labour department. Merely because
Government had paid any ex gratia payment will not exonerate the liability of the
employer to pay c nsation to the kith and kin of decﬂand also to the
injured personss T pectlve departments are directed to exp that aspect.
7. The Join mmittee<as well as. Pollution.Control Board are diteeted to file
further rep sessing the environmental damage ‘caus ironment
compensation mncluding the value of the unauthorizedsmined articles and eXpenses
require toration for the damage caused to the environment “nt of
any un- ic' excess mining done. If they want any expert to be inc in the
ittee for that purpose, they are at liberty to co-opt any expert and then agsess
the mage and compensation and submit a further rep‘“his

Tribu or be 25.08.2021 by e-filling in the form of seafGhable CR

supportabl PDF+#and not in the form of image PDF along_})vith ecessary
hard be proeduced as per Rules
also @ected to ascer etails of all tthentlfl es

mentloned 1n| the reﬁat and also report asito whether any violatigns are commltted

by such and 1f e is any violationgywhat is the nature, 1olat1 spect
of thos the re o this
Tribunal.
9. We feel re port

iven tion 10 ondent to
appear and s 1t t 1ndepen m arding-the allegations made in

the newspaper The Pollutlon Control..Beard is als ted to file an
independent report er the “quarry mad ovided necessary
pollution control mechamsm and"whether any poll was caused in that area on
account of non-providing of pollution control mechanism and assess compensation
for that purpose as well.

10. The Mining and Geology Department is also directed to file detailed report as
to how that Department is allowing such illegal activities to perpetuate by merely
receiving the royalty amount even though the mining operations are being carried
out without complying with the environmental laws and that too without obtaining
necessary permissions by the concerned quarry owners.

11. The Mining Department is also directed to ascertain as to whether all the mines
situated within that area are strictly complying with the environmental laws by
getting necessary clearance and permission under EIA Notification and the
pollution laws. If not, what is the nature of action proposed by them in this regard.

12. The Registry is directed to communicate this order to the members of the
Committee and also to official respondents including the Chief Secretary, Principal
Secretary of Environment and Industries by e-mail immediately for their
information and to enable them to comply with the directions.

S and taken as ile submi
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12. The case was posted to 25.08.2021 for consideration of further
report. Thereafter, the matter has been adjourned from time to time
by successive notifications and lastly it was adjourned to today by
notification dated 06.02.2022.

13. We have received a report submitted by the Director of Mines and
Geology, Andhra Pradesh dated 18.10.2021, e-filed on 24.01.2022

which reads as follows:

REPORT_ FILED BY DIRECTOR OF MINES & GEOLOGY , ANDHRA PRADESH
DIRECT BY THE HON’BLE NATIONAL TRIBUNAL SOUTH ZONE CHENNAI IN
O.A. No. 115 /2021(SZ) ORDER DATED 09-07-2021

It is to submit that an explosion was occurred in the Quarry Lease
held by Smt. C. Kasturi Bai for Barytes over an extent of 30.696 Hectares in
Sy.Nos.1 & 133 of Mamillapalli Village, Kalasapadu Mandal, Y.S.R. Kadapa
District on 08.05.2021 around 9.00 to 10.30 AM causing death to 10 members

of labour.

In this connection, the above case has been Suo Motu registered by the
Hon’ble National Green Tribunal, Chennai on the basis of the newspaper report

published in the Times of India e-paper dated 08.05.2021.

Accordingly, the Hon’ble National Green Tribunal, Chennai has passed
an order dated 21.05.2021 to appoint a Joint Committee consisting of (1)
Senior Officer from Andhra Pradesh State Environment Impact Assessment
Authority, (2) A senior officer from the Integrated Regional Office, MoEF & CC,
Chennai, (3) A Senior Officer from Pollution Control Board as deputed by the
Chairman, (4) the District Collector, Kadapa District and (5) the Assistant
Director of Mines and Geology of the respective area where the incident
occurred to inspect the area in question to submit a factual as well as action
report, if there is any violation found. In this connection, the Joint Committee
inspected the incident site on 29.05.2021 and submitted interim report to the

Hon'ble National Green Tribunal, Chennai.

Subsequently, the case has come for hearing before the IHon'ble National
Green Tribunal, Chennai on 09.07.2021. After hearing, the Hon'ble National
Green Tribunal, Chennai has passed the interim order on 09.07.2021 PARA 10
AND 11 in Original Application No.115 of 2021 (8Z) wherein it was directed
the Mines and Geology Department:

10. The Mining and Geology Department is also directed to file detailed report
as to how that Department is allowing such illegal activities to perpetuate by
merely receiving the royalty amount even though the mining operations are
being carried out without complying with the environmental laws and that too

without obtaining necessary permissions by the concerned quarry owners.

11. The Mining Department is also directed to ascertain as to whether all the
mines situated within that area are strictly complying with the environmental
laws by getting necessary clearance and permission under EIA Notification and
the pollution laws. If not, what is the nature of action proposed by them in this
regard.
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Report in Para No.10 of the Hon’ble NGT Order dated 09.07.2021:

1.

ii.

iii.

iv.

An application was received from Smt. C. Kasturi Bai on
11.09.2021 which was received by the Director of Mines and
Geology, Hyederabad for grant of Mining Lease for Barytes over an
extent of 39.497 Hectares in Sy. Nos.1 & 133 of Mamillapalli
Village, Kalasapadu Mandal, YSR Kadapa District for a period of 20

years.

The Mandal Revenue Officer, Kalasapadu Mandal, Y.S.R. Kadapa
District has issued No Objection Certificate for grant of mining
lease vide Letter Dis.173/2000, dated 14.06.2000.

The Government vide G.O. Ms. No.224 of Industries and
Commerce (M.II) Department, dated 11.04.2001 has granted a
Mining Lease in favour of Smt. C. Kasturi Bai for Barytes an expert
of 30.696 Hectares in Sy. Nos. 1 and 133 of Mamillapalli Village,
Kalasapadu Mandal, Y.S.R. Kadapa District for a period of (20)
twenty years after obtaining the Mining Plan approved by the

Indian Bureau of Mines as per rules in force then.

The lease deed was executed by the Assistant Director of Mines
and Geology, Kadapa vide proceedings No.1527/M3/2001, dated
24.11.2001 for a period of 20 years w.e.f. 02.11.2001 to
01.11.2021.

According to EIA notification S.0.60(E), dated 27.01.1994 of
Ministry of Environment and Forest, all mining projects (Major
Minerals) with lease area more than 5 Hact. required to obtain
prior Environmental clearance from the competent authority. But,
this statutory provision has not seen light till 2006, when
S.0.1533, dated 14.09.2006 has been made for implementation by
MoFF, Gol. As such, the State Government has not imposed any
condition for submission of EC, CFE and CFO in the grant of order
while granting the mining lease in favour of Smt. C. Kasturi Bai.
Thus, the then Assistant Director of Mines and Geology, Kadapa
has executed the Mining lease deed and issued work order in
obedience to the grant order of the Government of Andhra Pradesh.
After obtaining work order, the Mining lease holder has started
mining operations in accordance with MM&DR Act, 1957 and

Mineral Concession Rules, 1960.
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vii.

Viil.

ix.

The Government of India, Ministry of Environment and Forest has
issued EIA notification S.0. No.1533, dated 14.09.2006 wherein it
was stated that the Mining leases (Major Minerals) with extent of
more than 5 Hectares shall be undertaken only after obtaining the

prior Environmental Clearance from the competent authority.

After EIA notification S.0. No0.1533, dated 14.09.2006 came into
force, the Government of Andhra Pradesh has granted Mining
leases duly insisting the grantees to submit the prior
Environmental Clearance, CFE & CFO obtained from the

competent authority before execution of Mining lease deed.

Barytes mineral was under the category of Major Mineral till
09.02.2015, when MoM, Gol vide GSR(E) No.423, dated
10.02.2015 declared 31 Major Minerals, including Barytes, as
minor minerals. Thus, the Government of A.P. granted ML in the
year 20012 an extent of 30.696 Hectares in favour of Smt. C.

Kasturi Bai as Major Mineral.

Indian Bureau of Mines, MoM, and the Government of India is one
of the Regulatory Authorities for Major Minerals along with the
State Government and the Mining Plans in respect of Major

Minerals are being approved by IBI only.

The Government of Andhra Pradesh vide G.O. Ms. No.34,
Industries and Commerce (M.II) Department, dated 14.03.2016
and G.0.Ms. No.56, Industries and Commerce (M.II) Department,
dated 30.04.2016 issued amendments to the Andhra Pradesh
Minor Mineral Concession Rules, 1966 and delegated the powers to
the Director of Mines and Geology for grant of regulation of Mineral
concession for 31 Minerals and conduct of Quarry operations of
the all minor minerals in accordance with the Approved Mining
Plan. The Government incorporated the mandatory provision for
submission of Approved Mining Plan/Scheme, EC, CFE & CFO
prior to grant of leases for all minerals including 31 minerals in the

Andhra Pradesh Minor Mineral Concession Rules, 1966.

The lease holder has submitted draft mining scheme to the Deputy
Director of Mines and Geology, Kadapa vide Letter dated
13.10.2016 and the same was approved by the Deputy Director of
Mines and Geology, Kadapa vide Lr. No.4312/MS/KDP/2017,
dated 21.07.2018 for the period from 2018-10 to 2020-21.
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Xii.

xiii.

Xiv,

MoF, GOI, vide Notification No.S.0.804(E), dated 14.03.2017 has
given a six months window period of six months from 14.03.2017
to 13.09.2017 to submit proposals to obtain prior environmental
clearance by the projects, who were not having the same hitherto.
But, the leaseholder has filed an application through the online to
SEIAA, AP under violation (category-B) for consideration of TOR
and accordingly acknowledgement slip for having filed the
application (Proposal No.IA/AP/MIN/69892/2017) from SEIAA on
26.09.2017. Thus, she has filed the application beyond the time
allowed in S.0. No.804(E), dated 14.03.2017. However, the
Hon'’ble High Court of Madras vide orders dated: 14.03.2018 in
W.P. Nos.3361, 3362 and 3721 of 2018 in W.P. No.11189 of 2017
provided one month additional window period from 14.03.2018 to
13.04.2018 for submission of such proposals. Thus, EC is not
made prerequisite to conduct mining operations till 14.03.2018 by
virtue of S.0. No.804(E), dated 14.03.2017 and the Judgment
dated 14.03.2018 in WPMP Nos.3361, 3362 and 3721 of 2018 in
W.P. No.11189 of 2017 of the Hon’ble High Court of Madras.

Accordingly, Smt. C. Kasturi Bai, the lease holder filed fresh
online application to SEIAA, AP under violation (Category-B) for
consideration of TOR on 11.04.2018 (Proposal
No.SIA/AP/MIN/24174/2018). Thus, she has filed the application
with the time allowed by the Hon’ble High Court of Madras.

In consideration to the application filed by the lessee, the SEIAA,
AP, vide letter dated 03.08.2018, asked the leaseholder to submit
notarized sworn in affidavit as per the prescribed format in original
for further processing of project proposal for consideration of
environmental clearance/terms of reference. But, the proponent
has not submitted the said information to SEIAA, AP so for further
processing of application. However, the SEIAA, AP neither
rejected the said application for non-submission of required
documents nor communicated to ADM&G, Kadapa for stoppage of

mining operations till the date of incident.

After the incident, Zonal Office APPCB, Kurnool issued closure
order vide 692/Mines/APPCB/Z0O-KNL, dated 29.05.2021 and
requested the ADMG, Kadaapa not to issue work permit to 30.696
Ha. Barytes mine of Smt. C. Kasturi Bai, Sy. No.l and 133 of
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XVii.

Xviii.

Mamillapalli (V), Kalasapadu (M), YSR Kadapa District while

communicating closure order dated 29.05.2021.

As the Ministry of Environment & Forests, Government of India
and SEIAA, AP have changed the method of procedure and process
of Environmental Clearance for violation cases from time to time,
the officials as well as lease holders are not clear about the

procedures changed from time to time.

The APPCB vide letter No.KMG-01/PCB/RO/KDP/2021-168, dated
02.08.2021 from the Environmental Engineer, APPCB, Regional
Office, Kadapa requested the Assistant Director of Mines and
Geology, Kadapa & Yerraguntla while monitoring the details of
certain leases requested to ensure that, permits are not issued to
the units till the mine operator obtain the Environmental
Clearance, CFE & CFO, from the Board.

Accordingly, notices have been issued to the lease holders to stop
all the mining operations immediately and also issued strict
instructions to the Technical Staff of the department for regular
monitoring and vigil over the said lease for not to conduct any
quarrying operations and mineral transportation and also
addressed letters to the Tahsildar and the Station House Officer,
concerned to arrange strict vigil and watch and ward over the
subject area and to conduct regular monitoring for not to conduct
any quarrying operations and transportation of mineral until
further intimation by the ADM&G, Kadapa.

As the lessee failed to submit EC even after intimation from the
APPCB, Show case Notice No0.3890189/D12-1/2020, dated:
03.12.2020 has been issued to the leaseholder for other violations
also. The lease was subsequently cancelled on 02.06.2021 vide
DM&G Proceedings No0.3890189/D12-1/2020, dated 02.06.2021
after following the due procedure prescribed in Law. In the

meantime, the untoward incident has been occurred.

Mines & Geology Department is considered by the State
Government as one of the revenue earning departments to the
State exchequer since its share is 15% to the State GDP. The main
objective/motto of the Department is to augment the optimum
Mineral Revenue to t he State Exchequer. In order to augment

more mineral revenue and in absence of specific instructions from
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XXii.

the MoEF, SEIAA & APPCB with regard to stoppage of the mining
operations because of the confusion in
understanding/interpretation of the Environment Laws and Rules,
the Department has issued mineral dispatch permits to the

leaseholder as per the terms and conditions of lease deed.

It is interpreted that EC is not a prerequisite to conduct mining
operations till 14.03.2018 by virtue of S.0.804(E), dated
14.03.2017 and the judgment dated 14.03.2018in WPMP
Nos.3361, 3362 & 3721 of 2018 in W.P. No.11189 of 2017 of the
Hon’ble High Court of Madras.

Non-issuance of dispatch permits to the working mining lease
holders all of a sudden not only affects the State Exchequer but
also affect the mineral based industry and the persons/families

who are directly or indirectly dependent on this activity.

Report in Para No.11 of the Hon’ble NGT Order dated 09.07.2021:

ii.

iii.

Five (5) leases are in existence near by the mining lease of Smt. C.
Kasturi Bai (all leases are below 5 Hectares only).

According to EIA notification S.0.60(E), dated 27.01.1994 of
Ministry of Environmental and Forest, all mining projects (Major
Minerals) with lease area more than 5 Hectares required to obtain

prior Environmental clearance from the competent authoroity.

The MoEF, Gol vide Circular No.J-15012/35/2007-IA.11(M)-Part,
dated 02.06.2007 has clarified regarding applicability of EIA
Notification 2006 on mining lease of 5 Hectares (Major Minerals)
and Mining Lease of minor minerals which have been operated
before 14.09.2006 that it is clarified that all such mining projects
which did not require environmental clearance under the EIA
Notification, 1994 would continue to operate without obtaining
Environmental Clearance till the mining lease falls due for renewal,
if there is no increase in the lease area and/or there is no
enhancement of production. As such, the status of 5 leases that

are in existence near by the lease area is given below:
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Sl. | Name of the | Location & Name | Period Show | Remarks
No. | Lessee Extent ~ of the Cause

Minera Notice

1

1. Sri D.V. | Sy.N0.2553/2 | Barytes | 29.05.2003 | No.239 | Not working
Subbaiah of Muddireddi- To 93/R5- | since
Yadav. palli  Village, 28.05.2023 | 2/2015 | inception. EC

H/o.of Sanka- ; dt. | is not
varam Village, 17.10.2 | required il
Kalasapadu 017 of | renewal of the
Mandal, the lease since
YSR District, DMG, | the area held
Ex.0.607 Ibrahi | under lease is
Hectares mpatna | below ()
m. Hect.However,
lease
cancellation
proposal
submittted
vide letter
No.1223/M1/
2004,
dt.30.10.2018
& 29.07.2020
& 13.07.2021.

2. Sri M. | Sy.No.101 & | Barytes | 07.06.2002 - Not working
Nageswara 102 of To since 6 years.
Rao Mamilla-palli 06.06.2022 EC 1is not

Village, required  till
Kalasapadu renewal of
Mandal, YSR lease since
District. Ext. the area held
0.713 under lease is
below 5 Hact.
However,
lease
cancellation
proposal
submitted
vide Lr.
No.2280/M2/
2002, dated
13.07.2021.

3. Sri. B. Malla | Sy No.105/2 of | Barytes | 06.01.2005 | No.239 | Not working
Reddy, Mamillapalli To 29/R5- | since 14
Successor (V).Kalasapadu 05.01.2025 | 2/2015 | years. EC is
lessee B. | (M).YSR dated | not required
Sambasiva Kadapa Dist. 17.01.2 | till renewal of
Reddy. Ext.0.243 019 the lease

Hect. of since the area
DMG, |held under
Ibrahim | lease is below
patnam | 5 Hect.

However,
Lease
cancellation
proposals
submitted
vide Lr:
No.102/M1/
2003 &
13.7.21 for
other
violations.

4. Sri N. | 2707 (New Sy. | RM&BS | 07.05.2021 - The lease
Viswanath No.2817) of To holder is
Reddy. Sankavaram 06.05.2031 having valid

V), EC, CFE &

Kalasapadu CFO.

(M), YSR

Kadapa Dist.

Ext.5,000 Hec.

5: Sri. M. Siva | Sy Nes.130/2, | Barytes | 14.07.2021 - The lease
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Reddy 132/1A, & 1B, & To holder is
131/P of | Dolomite | 13.07.2041 having wvalid
Mamillapalli EC & CFE.
My
Kalasapadu
M), YSR
Kadapa Dist.
Ext.0/675
Hects.

iv. As the Ministry of Environment and Forests, Government of India
and SEIAA, AP have changed the method of procedure and process of
Environmental Clearance for violation cases from time to time, the
officials as well as lease holders are not clear about the procedures
changed from time to time.

v. The APPCB vide Lr. No.KMG-01/PCB/RO/KDP/2021-168, dated
02.08.2021 from the Environmental Engineer, APPCB, Regional Office,
Kadapa addressed a letter to the Asst. Director of Mines and Geology,
Kadapa and Yerraguntla while monitoring the details of certain leases
required to ensure that, permits are not issued to the units till the mine

operator obtain the Environmental clearnece, CFE&CFO from the Board.

vii In view of the above clear instructions received from the
Environmental Engineer, APPCB, Regional Office, Kadapa, notices have
been issued to the leaseholders to stop all the mining operatioins
immediately and also issued strict instructions to the Technical staff of
the department for regular monitoring and vigil over the said leases to
see that quarrying operations and mineral transportation are stopped

from these areas.

vii. The Tahsildar and the Station House Officer concerned are also
requested to arrange strict vigil, watch and ward over the subject areas
and to conduct regular monitoring for not to conduct any quarrying
operations and transportation of mineral until further intimation by the
ADM&G, Kadapa.

In view of the above circumstances, keeping in view of
the orders dated 09.07.2021 issued by the Hon'ble NGT, Southern Zone,
Chennai, the further detailed report are submitted for information and

necessary action.

This is submitted for kind information.
Dated at Nellore on this the 18% day of October 2021.

DIRECTOR OF MINES & GEOLOGY.
ANDHRA PRADESH
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14. The Joint Committee also filed a further report dated 14.10.2022, e-

filed on 08.02.2022 which reads as follows:

REPORT OF THE JOINT COMMITTEE COMPRISING IN THE MATTER OF O.A.
115 OF 2021 “TRIBUNAL ON ITS OWN MOTION SUO MOTU BASED ON THE
NEWS ITEM PUBLISHED IN THE TIMES OF INDIA, E-PAPER DATED 08.05.2021,
UNDER THE CAPTION “ANDHRA PRADESH: 10 FEARED DEAD, IN
EXPLOSION OCCURED AT QUARRY IN KADAPA”SUBMITTED TO THE
HON'BLE NATIONAL GREEN TRIBUNAL, SOUTH ZONE, CHENNAIL, IN
COMPLIANCE TO HON’BLE NGT ORDER DATED 09" JULY, 2021

1.0 Preamble

Hon’ble NGT has registered the case SuoMotu on the basis of the newspaper report published
in the Times of India, e-paper dated 08.05.2021 under the caption “Andhra Pradesh: 10
feared dead, several injured in blast at quarry in Kadapa™. It is alleged in the newspaper
report that the tragic incident occurred in a blast at quamry in Kadapa District of Andhra
Pradesh on Saturday and at least 10 workers appear to be died and several others sustained
injuries in the incident. The Hon'ble National Green Tribunal, Southem Zone, Chennai, has
passed an order dated 21.05.2021 fo appoint a Joint Committee consisting of 1) Senior
Officer from Andhra Pradesh State Environment Impact Assessment Authority, 2) A senior
officer from the Integrated Regional Office, MOEF&CC, Chennai, 3) A Senior officer from
Pollution Control Board as deputed by the Chairman. 4) the District Collector, Kadapa
District and 5) the Assistant Director of Mines and Geology of the respective area where the
incident occurred to mspect the area in question to submit a factual as well as action taken

report, if there is any violation found.

In compliance to Hon’ble NGT order dated 21.05.2021, the joint commiitee has been
constituted and inspected the incident site on 29.06.2021. The Joint Committee has filed a
detailed report and e-filed on 09.07.2021. Hon’ble NGT has appraised the submitted report
and vide Order dated 09.07.2021 directed the committee for compliance of following

observations:

“7. The Joint Committee as well as Pollution Control Board are directed to file
Jurther reports assessing the environmental damage caused, environment
compensation including the value of the unauthorized mined articles and expenses
required for restoration for the damage caused to the environment on account of
any un-scientific excess mining done. If they want any expert to be included in the

Committee for that purpose, they are at liberty to co-opt any expert and then assess
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the environment damage and compensation and submit a further report io this
Tribunal on or before 25.08.2021 by e-filing in the form of searchable PDF/OCR
supportable PDF and not in the form of image PDF along with necessary
hardcapies to be produced as per Rules.

8. They are also directed to ascertain the details of all the identified mines
mentioned in the report and alse report as to whether any violations are commitied
by such mines and if there is any violation, what is the nature of violation in respect
of those mines and action taken as well, while submitting the report to this
Tribunal.”

In compliance fo the Hon'ble NGT Order dated 09.07.2021, the Joint Committee has
calculated the environmental compersation and identified the violations, if any committed by

other mines in the YSR District, Kadapa (Cuddapah).

2.0 Environmental Damage and Compensation
o The mine lease attracts the provisions of EIA Notification, 1994 and requires EC from

its inception.

o The mine was executed by the Asst. Director of Mines & Geology, Kadapa vide
Proc.No.1527IM3/2001, Dt. 24.11.2001 for a period of 20 vears w.e.f. 02.11.2001 to
01.11.2021.

o Barytes production was started from the year 2002-03 and till 2017 neither project
proponent applied for EC from competent authority nor Dept. of Mines and Geology
directed the process the same. Therefore, the mine is being operating and producing
Barytes without prior EC from MoEF&CC and CFO from APPCB since 2001.

2.1 Environmental Damage Assessment
o The eavironmental compensation imposed for environmental damages essentially
includes restoration/ rehabilitation expenses, fine/ penalty/ financial deferrent for the
activities which caused the environmental damages and the expenses incurred for

identifying the extent of environmental degradation.
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Environmental damages significantly vary in terms of the damage’s space, scope,
level 2nd magnitude. Due to this. significant indexes or markers of environmental
damage differ considerably and one of the initial steps of environmental damage
assessment is to determing the unique indexes or markers which help assess the actual

damage.

Environmental Damage Assessment and compensation involves three modules. The
first and foremost step is to assess the inferim compensation for interim/ temporary
restoration process. This is assessed by quantifying the interim damages with the help

of equivalency analysis.

In the present case (illegal mining), reserve equivalency method can be used where
potential interim environmental damages can be assessed in each compartment of
habitat like air, water, land, flora, fauna, etc. Potential damages calculated for each
compartment sums up as the interim compensation for immediate restoration

measures.

After this inferim assessment, environmental restoration plan has to made by a
detailed investigation and appropriate restoration measures has to be zeroed on by a

panel of environmental experts.
The actual cost of such a restoration plan/ project has to be imposed on the defaulter.

The third component of the environmental damage is the actual cost of smdies/
surveys/ investigations/ discussions’ monitoring/ reviews' field visits/ laboratory
assessments, etc. carried out by the regulatory authorities and expert team assigned

with the implementation/ monitoring/ review of the restoration project.
Therefore, Environmental damage essentially includes:

o Interim damage assessment and compensation for temporary restoration activities.
o Actual cost of long term restoration/ rehabilitation plan.
o Cost associated with all studies, investigations and reviews associated with

damage assessment and restoration activities.
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2.1.1 Interim damage assessment
o The first step of damage assessment is to impose compensation on interim damages
emerged in each compartment of the habitat/ ecosystems. This include the cost of
resources, which has besn impaired of its infended uses after the emergence of

damage.

* Since, the matfer in question is illegal mining, extraction of Barytes and dumping/
disposal of solid waste in mine lease area. potential damage assessment is limited to

land only as there is no water usage in the mining operation.

o The environmental damages associated with flora, fauna and wild life are assumed to

be negligible and thorough investigations are required to delineate any effects if exist.

o Similarly, health effect of such illegal mining also requires a very detailed study and
at present it is also assumed as minimal in this case due to low production quantities

and low population densities.

o Therefore, interim damages to land is considered here ard any other damages to other

environmental components can be integrated with this methodology if required.

2.1.2 Land pollution/ destruction

Formula used in calculating damage to be caused to the surrourding envirenment because of
the pollution of the ground surface with solid wastes:

D(GS)=qxmx CF(SW) (1)

D(GS) | Damage to be caused by land reserve destruction or land surface poliution (Rs

/year).

Q Index of land reserve’s relative value (0.3 for barren lands to 3.0 for land

falling under ecologically sensitive zones).

M Weight' quantity of solid waste released (Tons/ year)

CF(SW) | Damage to be caused by 1.0 ton of solid waste (Rs.)

The land reserve’s relative value can be taken as (.3 for barren lands, 1.0 for grass lands/
recreational plots, 1.5 for agricultural lands, 2.0 for plantations, 2.5 for forest lands and 3.0

for ecologically sensitive zones.
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The amount of unit damage to be caused fo the surrounding environment in the result of
releasing of 1.0 fon of solid waste into the environment can be expressed by the sum of the
expenses on removal, detoxification, disposal charges, cost of land polluted, expenses on
hygiene and environmental restoration measures. This amount has to be fixed by an expert

panel after a detailed study, considering the site specific conditions.

Asper the information provided by Asst. Director of Mines and Geology, Dept. of Mines and
Geology, Kadapa, YSR District, vide letter no. 2716/NGT/2021 dated 05.08.2021, the year

wise mineral production and solid waste generated are as follows:

Migeral Solid Waste / OB
SN Year ; Remarks
Producedin MT = Generated M

1| 200102 0 607
2 | 200203 880 540 OB generated Under
3| 2003-04 650 540 open cast mining
- 2004-05 300 540 operation in CBM
5 2005-06 730 540
6 | 2006-07 100 40
7 | 2007-08 430 180
8 2008-09 200 80
9 2009-10 799 319.6
10 2010-11 441 176.4
11 ‘ 2011-12 768 307.2
12 2012-13 867 436.8 Solid waste generated
13 ‘ 2013-14 5026 2010.4 through underground
14 2014-15 3757 1502.8 mining operations
15 2015-16 1564 625.6
16 | 2016-17 1131 1652.4
17 ] 2017-18 4163 1666
18 ‘ 2018-19 1292 3643.7
19 ’ 2019-20 2450 2740.1
20 ’ 2020-21 0 2904.7

Total 31387.25 18285.70

5
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Damage to be caused by land reserve destruction or land surface pollution (Rs /year) is being
calculated as follows:
e q is being faken as 0.3 as the land is waste land / barren land as per Revenue Dept.’s
letter no. 123/2000 dated 14.06.2000.
* m is weight/ quantity of solid waste released (Tons/ year).
¢ CF(SW) 5 samage io be caused by 1.0 ton of solid waste (Rs.)in the result of
releasing of 1.0 ton of solid waste info the environment can be expressed by the sum
of the expenses on removal, detoxification, disposal charges, cost of land polluted,
expenses on hygiene and environmental restoration measures. As per the information
provided by Asst. Director of Mines and Geology, Dept. of Mines and Geology,
Kadapa, YSR District, vide letter no. 2716/NGT/2021 dated 035.08.2021, the cost of

production per ton is considered as Rs. 5500/- per ton.

m’ to ton
sN | Yer | q | ™| converson: | crewy| mees)
OB Generated
factor
T 200002 | 03| 607’ 0.88 5500 | 881364
2 2002-03 | 0.3 540m’ 0.88 3500 784080
3 200304 | 03| 540m’ 0.88 5500 | 784080
§ | 200405 | 03| S40m 0.88 5500 | 784080
5 200506 | 03| 540m’ 0.88 5500 | 784080
6 | 200607 |03 | 40ons 1 5500 | 66000
7 2007-08 | 0.3 180 tons 1 3500 297000
3 200809 | 03 | S80woms 1 5500 | 132000
9 2009-10 | 03 | 319.6 tons 1 5500 | 527340
10 2010-1 | 0.3 | 1764tons 1 5500 | 291060
[l 201112 | 03 | 3072tons 1 5500 | 506880
2 | 201213 | 03 | 4368tons 1 5500 | 720720
3 201314 | 03 | 20104 tons 1 5500 | 3317160
4 201415 | 03 | 15028 tons I 5500 | 2479620
IS 201516 | 03 | 625.6tons 1 5500 | 1032240
16 201617 | 03 | 16534 tons 1 5500 | 2738110
17 201718 | 03 | 1666 tors 1 5500 | 2748900
3]
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18  2018-19 | 0.3 | 3643.7 tons 1 5500 6012105
19 201920 | 0.3 | 2740.1 tons 1 5500 4521165
20 2020-21 | 0.3 | 2904.7 tons 1 5500 4792755

Total 34190739

The Environmental compensation due to land pollution/ destruction is Rs. 3,41,90,739/-.
2.1.3. Land plot damage

Formula used in calculating damages caused to the land that had been previously utilized for
recreational/ agricultural/ or any other Tost opportunities

D(LP)=A(LT+G) (2)
D(IP) |Damage caused to the land that had been previously utilized for recreational/

agricultural/ or any other ‘lost opportunities’ (Rs /year).

A Area affected by direct impact (Hectare)

LT Average tax on land paid to the Govt. per unit land (Rs. Hectare)

G Cost of the lost opportunities (to be gained from recreational/ agricultural/ or
any other activities) from 1 hectare of land (Rs.)

The following information / values were considered for calculation of land plot damage:

A :Area affected by direct impact (Hectare) = 8.497 Ha

LT :Average tax on land paid to the Govi. per unit land (Rs./ Hectare) =Rs. 15,628/-per Ha
=15628 X 8.497
=Rs. 1,32,91.11/-

G :Cost of the lost opportunities = Rs. 1,00,000/- per Ha

= 100000 x 8.497
=Rs. 8.49,700/-

DILP)=A(LT+G)

D(LP)=8.497 (132791.11 + 849700} = Rs. 83,48,227/-.

The Environmental compensation due to land plot damage is Rs. 83,48,227/-.

Total Environmental Compensation calculated asRs. 3,41,90,739/- + Rs. 83,438,227/

=Rs. 4,25,38,966/-
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3.0 Violations committed by other mines

3.1 Observations of MoEFCC:

o It has been observed that, in total there are around 38 major mineral Mining leases
and around 228 minor mineral leases in the District of YSR District, Kadapa
(Cuddapak).

* Out of the above, there are around 28 major mineral mining leases and around 147
minor mineral leases are in non-working condition in the Y.SR. District due to
Various reasons.

o It has been observed that 07 working mine leases are being operated without
EC/CFE/CFO.

o The MoEFCC is opined that the present non-working mine leases are also to be
verified as they were may be operated without statutory clearances. In this regard,
clarification / information has been sought from SEIAA, Dept. of Mines and Geology
and APPC vide email letter dated 17.08.2021.

3.2 Observations of APPCB:

o The Baryles mine of Smt. C. KasturiBai, Sy. No. 1 & 133 of Mamillapalli (V),
Kalasapadu (M), YSR District, was operating without obtzining Environmental
Clearance from SEIAA, and Consent for Establishment{CFE)/Consent for Operation
(CFO) from Andhra Pradesh State Pollution Control Board (APPCB).

» The Regional Office, APPCB, Kadapa, submitied a detailed report on the Baryies
mine of Smt. C. KasturiBai Sy. No. 1 & 133 of Mamillapalli (V). Kalasapadu (M),
YSR District, to the Zonal Office, APPCB, Kurnool vide Lr. dated 27.05.2021 to take
action against the Barytes mine for opemting the mine without Environmental

Clearance, Consent for Establishment(CFE), Consent for Operation(CFO).

o The Zonal Office, APPCB, Kurnool, issued Closure Order dated 29.05.2021, fo the
Barytes mine of Smt. C. KasturiBal, Sy. No. | & 133 of Mamillzpalli (V), Kalasapadu
(M). YSR District, for operating the mining unit without Environmental Clearance
and Consants of the Board. Further, the Zonal Office, APPCB, Kurnool, also
requested the Asst. Director of Mines & Geology, Kadapa, Vide Lr. Dt. 29.05.2021,
not to issu work permit to the Barytes Mine of Smt. C. KasturiBaL.

o The Barytes mine of Smt. C. KasturiBai, operated the mine without providing
necessary pollution control measures such as, construction of refaining walls to

provide stabilify to the dumps, construction of garland drains for diversion of storm
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water, grading of roads to mitigate dust emissions, retention/toe walls at foot of the
dumps, fencing along the boundary with signboards to prevent un-authorized entry

and accidents.

o Fencing has been done around the mine pit after the accident to cordon off the area.
The mining unit has not developed greenbelt along the mine lease area with tall
growing trees. The explosion incident that occurred in the mine area, has damaged the
tree that existed in the site, breaking its branches and burning the leaves due to

intensity of the blast.

Independent Report of APPCB with regard to Para No. 9 of Hon’ble NGT Order
dt.09.07.2021.

o It is submutted that, the independent report of APPCB, on the mining unit of Smt. C.
KasturiBai, Sy. No. 1 & 133 of Mamillapalli (V), Kalasapadu (M), YSR District, has
been submitted to the standing counsel for NGT through Legal Cell of APPCB on
19.08.2021, to represent before the Hon'’ble National Green Tribunal, Chennai, in
0.A. No, 115 0f 2021, on behalf of APPCB. The Legal Cell of APPCB, has informed
that the finalized independent report will be filed before the Hon’ble NGT.

* Apart from the Barytes Mine of Smt. C. KasturiBai, Sy. No. 1 & 133 of Mamillapalli
(V), Kalasapadu (M), YSR District, there are two other following mining units

located in Kalasapadu Mandal and these mining units have obtained Consent for

Establishment(CFE) & Consent for Operation (CFO) from APPCB:

1. St M. Siva Reddy, (0.675 Ha.)
Barytes& Dolomite Mine, Sy.No. 130/2, 132/1A & 1B and 131/P,
Mamillapalli (V), Kalasapadu (M), YSR District.

The Board has issued Consent for Operation to the mining unit vide order
dt.15.02.2021, with a validity period upto 31.12.2025. The mining unit has not yet
started operation and submitted and undertaking stating that they will take all the

pollution control measures and implement the conditions stipulated by the Board.
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2. Sm. N. Viswanath Reddy, (5.0 Ha.)

Road Metal and Building Stone mine, Sy. No. 2707 (New Sy.No. 2817),

Sankavaram (V), Kalasapadu (M), YSR District.

The Board has issued Consent for Operation to the mining unit vide order

dt.12.07.2021, with a validity period upto 31.05.2022. The mining unit has not yet

started operation and submitted and undertaking stating that they will take all the

pollution control measures and implement the conditions stipulated by the Board.

Other identified mines in the District as per the Para No. 8 of the Hon’ble NGT

Order dt.09.07.2021.

As per the information furnished by the Department of Mines & Geology, 7 Nos. of

working mines are being operated without obtaining Consent for Establishment(CFE)/

Consent for Operation(CFO) of the Board.

Andhra Pradesh Pollution Control Board has obtained information of working mines

in YSR District, from the Department of Mines and Geology, Kadapa/Yerraguntla,

and identified the following 7 mining units being operated without obtaining Consent

for Establishment(CFE)/ Consent for Operation(CFO) of the Board:

S.No. Name of the mine Area Address of the Mine
Sy.No.33,  Kumoothala V),
1 | M/s. G.Sandeep Reddy 2.00 Ha
Lakkireddypalli (M), YSR Dist.
Sy.No.1453/P, Settivaripalli (V),
2 | MJs. K. Venu Rami Reddy 1.38 Ha .
Mydukuru (M), YSR Dist.
: Sy.No: 459 of Devamachupalli (V),
3 | St B VenkataSubba Reddy | 4.45Ha , _
ChitvelMandal, YSR Dist.
_ _ Sy.No.187/P, 186/1A and 193,
M/s. St Pavan Micro ‘
4 _ 2.22Ha | Vempalli (V), Vempalli (M), YSR
Minerals,
Dist.
Sy.606/P & 571, Vemula (V) & (M),
5 | MJs. Rangaiah& Sons, 1.052 Ha
YSR Dist.
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Mis.  Rangaiah&  Soms Sy.No: 91722, Vemula Village
6 0.915 Ha
(V.V.RangaiahChetty), &Mandal, YSR Dist.

Sy.N0.290 & 299/1, , K.V. Palli (V),
Pulivendula (M), YSR Dist.

-

Sti. S. Gangi Reddy, 77416 Ha

o In this connection, the Regional Office, APPCB, Kadapa, has submitted & report to
the Zonal Office, APPCB. Kurnool, to fake action against these mining units under
the provisions of Water (Prevention and confrol of Pollution) Act, 1974 & its
amendments thereof and Air (Prevention and control of Pollution) Act, 1981 & its
amendments thereof, and further requested the Department of Mines and Geology, not
to issue permi's to these mining units.

o The Zonal Office, APPCB, Kurnool. issued Closure Orders dated 13.08.2021, to the 7
mining units, for operating the mining unit Consents of the Board and further
requested Asst. Director of Mines & Geology, Kadapa, vide Ir. dt. 13.08.2021, not to
issue permits to these mining units. (Copies of the closure orders and letters addressed

to the ADMG. Kadapa, are enclosed as Annexure - I).

3.3 Observations of Dept. of Mines & Geology:
* In YSR District, Kadapa, there are two zones viz., Kadapa zone and Yerraguntla zone.

o Details of fotal mine leases including working and non-working in the District are as

follows:
& - Working Non-Working -
Major Minor Major | Minor
| Kadapa 04 48 11 80 143
2 Yerraguntla 06 33 17 67 123
Grand Total 266

o It has been observed that there are 38 major mineral Mining leases and 228 minor
mineral leases in the District of YSR District. Kadapa.

o It has been observed that there are 28 major mineral mining leases and 147 minor
mineral leases are in non-working condition in the Y.S.R. District due o various
Ieasons.
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o It has been observed that there are 04 major mineral mining leases and 48 minor
mineral mine leases in Kadapa zore and 06 major mineral leases and 33 minor
minerzlleases in Yerragunla zone are in working condition (Detailed mine lease list
enclosed as Annexure-II (Kadapa zone) and Annexure-III (Yerraguntla zone})).

3.3.1. Action taken by the Department of Mines & Geology on the working leases which
are not having EC, CFE& CFO referred by the APPCB, Kadapa:

o The Department of Mines and Geology has faken necessary action on the above said
leases as per the EE, APPCB, Kadapa vide Lr.No. KMG-01/PCB/RO/KDP2021-168,
dt. 02.08.2021 and subsequent e-mail dt. 08.08.2021.

SL
Name of the mine Zone Action taken

1 Issued Notice to the lease Lolder on 06.08.2021 to
stop the quarrying operations immediately.

2.1ease ID was blocked oa 06.08.2021.

3. Addresseg letters oa 06.08.2021 to the Tahsildar and
the Station House Officers not to allow the lease holder
ADMG. | to conduct quarrying operations and to arrange vigil/
1 | G Sandzep Reddy Kadapa' regular monitoring over the subject area.

4. The Royalty Inspector of this office has inspected the
lease area on 17.08.2021 and irstructed the lease holder

not to conduct any quarrying operations till obfaining
the CFE/CFO. And zlso mformed if aay violafion i

this regard necessary further action will be initiated for
cancellation of lease.

1. Tssued Notice to the lease holder on 06.08.2021 to
stop the quarrying operations immediately.

2.Lease ID was blocked oa 06.08.2021.

3. Addressed letters oa 06.08.2021 to the Tahsildar and
the Station House Officers not to aliow the lease holder
ADMG. | fo conduct quarrying operations and to arrange vigil/
Kadapa regalar monitoring ovar the subject area.

4. The Technical Assistant of this office has inspected
the leas> area on 17.08.2021 and instructed the lease
holder not to conduct any quanrying operations till
obtaining the CFE/CFO. And also informed f any
violation in this regard necessary further action will be
initiated for cancellation of lease,

2 | SnK.Venu Rami Reddy

1. Issued Notice to lease hoider on 06.08.2021 fo stop
the quamying operations inmediately.

2. Lease ID was blocked oa 06.08.2021.

3. Addressed letters oa 06.08.2021 to the Tahsildar and
the Station House Officers not to aliow the lease holder

to conduct quarrying operations and te arrange vigil/
regular moniforing over the subject area.

4. The Technical Assistant of this office has inspected
the leasz arez on 17.08.2021 and instracted the lease
holder not to conduct any quamying operations fill

Si B VenkataSubba | ADMG.
4 Reddy Kadapa

12
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obtaining the CFE/CFO. And also informed if any
violation in this regard necessary further action will ke
initiated for cancellation of lease.

M/s. S Pavan Micro
Minerals,

ADMG.
Yemraguntla

1.Lzssee ID blocked in OMEPS

2 Notice issved to lease holder dated.06-08-2021 not fo
conduct quarrying operations 1ill obtaining the
CFE/CFO.

3. Requested the Tahsildar and Station House Officers
to conduct vigil' regular monitoring not to conduct
quarrying operations and transportation of the mineral.

M/s. Rangaizh& Sons,
( Ext:1.052 bects)

ADMG.
Yemaguntla

1 I=ssee ID blocked in OMEPS.

2. Notice issued to lease holder dated.06-08-2021 not fo
conduct quarrying operations till obtaining the
CFE/CFO

3. Requested the Tahsildar and Station House Officers
to conduct vigil regular monitoring not to conduct
quarrying operations znd transportation of the mineral.

M/s. Rangaiah& Sons
(V.V RangaiahChetty),

( Ext:0.915 hects )

ADMG.

Yemaguntla

1. Lessee ID blocked in OMEPS.

2. Notice issaed to lease holder dated.06-08-2021 not fo
conduct quamying operations fill obfaining the
CFE/CFO

3. Requested the Tahsildar and Station House Officers
to conduct vigil' regular monitoring not to conduct
quarrying operations and transportation of the mineral.

S. Gangi Reddy,

ADMG.,
Yemrzguntla

1In this regard, the lease holder is not having EC and
he has submitted application for TOR on 12-09-2017
and got Acknowledgement vide
NoIA/MIN/68542017. Subsequently, the same has
been transferred from Category A fo B vide New
Proposal No.TA/AP/MIN/ 268(4/2018. Further SETAA
vide LrNo.3/SEIAA/APSEIAA Mtg/2014, dt.03-08-
2018 rzquested the Project Propossls to furnish
Notarized Affidavit as per provisions. Subsequently,
the lessze has applied once again for EC along with
Notarized Affidavit on 25-11-2020 and got
Acknowledgement vide No.SIA/AP/ MIN/58598'2020.
EC meeting has conducted on 08-12-2020. Further. no
information has not received by this office so far
regarding EC from SEIAA.

2. Action initiated by the department
L. Lesses ID blocked in OMEPS.
II. Notice issued to lease holder dated.06-08-2021 not

to conduct quarrving operations till obfaining the EC,
CFE/CFO.

IV. Requested the Tabsildar and Station House Officers
to conduct vigil' regular moniforing not to conduct
quarTying operations and fransportation of the mineral.

V. Submitted lease cancellation proposals to the DMG
vide Lr.No.843/M1/2003, dated.09-08-2021.
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3.3.2Action initiated on non -working mining leases of Major mineral:
o The Asst. Director of Mines and Geology, Kadapa&Yerraguntla zone have initiated action

against the 28 Major Mineral Mining leases in the District as per Rules from time to fime.

3.3.3 Action initiated on non-working mining leases of Minor Mineral:
o The Asst. Director of Mines and Geology, Kadapa&Yerraguntla zone have initiated action
agamnst the 147Minor Mineral Quarry leases in the District as per Rules from time fo time.

3.3.4 Action initiated against the lease of Smt.C.KasturiBai

» The Director of Mines and Geology vide Proceedings No. 3890189/D12-1/2020 dated
02-06-2021 has cancelled the quarry lease of Smt. C. Kasturi Bai in accordance with
Rule 12(3)(h)(xii) of Andhra Pradesh Minor Mineral Concession Rules, 1966.
(Annexure - IV).

e The Asst. Director of Mines and Geology, Kadapa issued Demand Notice to
Smt.C KasturiBai / GPA Holder Sri C. Nageswara Reddy to payan amount
0fRs.69,87,235/- (Rs.46,70.480/- and Rs.23.16.755/ -) towards Normal Seigniorage
Fee together with penalty, DMF& MERIT vide Demand Notice No. 3423/M1/2002
dated 05.07.2021 and 10.08.2021, respectively. (Annexure —V & VI).

3.3.5 Awareness Programme on Mines Safety on handling of Explosives
o The Department of Mines and Geology, Kadapa along with professionals from Mines
Safety, Pollution Conirol Board & Ministry of Environment & Forest Departments on
10.08.2021 has conducted training/ awareness programme for the district mining /
quarry lease holders and explosives handling personnel on Mines Safety and safe
handling of explosives while conducting mining operations in the mines and quarries.
(Annexure — VII).

3.3.6Action inifiated on the directions No. 10 & 11 of the Hon’ble NGT order,
dt.09.07.2021.
» Independent report of the Mines Department was filed by the Director of Mines and
Geology, Ibrahimpatnam vide Lr.No. 3890189/D12-1/2020, dt. 11-08-2021 before the
Hon'ble NGT, Chennai (South Zone). Annexure-VIII).

3.3.7Compensation already paid on 11.05.2021 to the victims of the
incidentunder District Mineral Foundation Trust Fund (DMF) :

SL Name and address of the N KNS Kl_th e Amount
Age deceased Person & .
No. deceased Person in Rs.
Aadhar Ne.
Lakshmi Narayana Reddy
1 | P(f)x\llnalhu(i;a&IV.Igolthapal I Vilkage 50 SmtP Saraswathi (wife) & 10.00.000/
o | 8929 7740 3332 RS
14
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BalagingsiahYeraguis, Bl e Tk
2. | VKothapalli Village of 35 10,00,000/-
VemuliMandal 8718 0867 1572
Balagal'lg i Reddy Kallurg SmtK Nagamalleswan
S/o Thirupal Reddy, : ;
3. o . 39 (wife) & 10,00,000-
Rangonpalli E/o V.Kothapalli 3698 6713 4009
Village of VemulaMandal.
EeswaraiahPippinaidugaari S/o -
4. | Ramappa, Betchaiahgaripalli g5 | SmP-Yasodna(wile)& |, .0 500,
- 2136 3340 8238
Village of VemulaMandal.
Jada Naga Subba Reddy S/o Nagi A :
5. | Reddy, DNo. 6-6-153, Riksha | 41 (;iit;ﬁ%ea;;imz e | 1000000
Colony, Badvel Town &Mandal.
Korivi Prasad S/o Pakkeraiah, —
6. |DNo. 150125, Sreeram Nagar, | 35 | ™A HE TR 10,0000
Porumamilla Town &Mandal. B
Y.VenkataRamana S'o
7. | Y.NagaRaju, Thallapalli Village, | 28 | Sri Y.Nagaraju (Father) | 10,00,000/-
VempalliMandal
T.Venkatesh S/o Chinnaiah, SmtY.VenkataRamanamma
8. | Thallapalli Village, 30 (Wife) & 10.00.000~
VempalliMandal. 4727 1331 0327
Shaik Abdul, S/o Khasim Sab, - ;
9. | Gokul Nagar, Near Polytechnic | 50 | “mekatmnBee (Wile)& |, 6 59,
8873 5170 7175
College, Proddatur.
Bathula Prasad, Gangayapalli SmiB.Jyothi (Wife) i
. Village, KalasapaduMandal. 37 3387 4187 2093 St

3.3.8 Compensation already paid on 17.07.2021 to the victims of the incident
under PradhanaMantry National Relief Fund (PMNRF) :

SL ' Name and address of the deceased e Km b Amount
No. | — Age deceased Person & inRs
1 Aadhar No. :
- Lakshmi Narayana Reddy e a8
1. | Ponnathota, V.Kothapalli Village of | 60 Smtpégi?i::gg;f & 2,00,000/-
' VemulaMandal t
| . 2,00.000/-
Balagangu la.lah.Yenagun i, SmtY.Anjanamma (wife) &
2. | V.Kothapalli Village of 35 3718 0867 1572
' VemulaMandal s
15
[42]
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. 2,00,000/-
Balagaqgl Redoy Rl & i SmtK.Nagamalleswari
S/o Thirupal Reddy, Rangoripalli :
- | W e 39 (wife) &
H/o V.Kothapalli Village of 2698 6713 4009
VemulaMandal
e ; 2.00.000/-
i amahPlp P méldug:.ian $/° = SmfP.Yasodha (wife) &
4. | Ramappa. Betchaiahgaripalli 45 2136 3340 8238
Village of VemulaMandal. -
2,00,000/-
Jada Naga Subba Reddy S/o . . e
5, | NagiReddy, D.No. 6-6-153, Riksha | 41 | ™Y ;A‘ 4M8 ‘s ﬁ‘jﬂ’ﬂal(:”fe’
Colony, Badvel Town &Mandal. -
i 3 i ; 2,00,000/-
Korivi Prasad So Pakkeraiah, SmiK Lakshmi (Wife) &
6. | D.No. 15/125, Sreeram Nagar, 35 4793 7164 0762
Porumamilla Town &Mandal. -
Y.VenkataRamana S/o Y.NagaRaju, 2,00,000/-
7. | Thallapalli Village, 28 St Y.Nagaraju (Father)
VempalliMandal
2 .
T.Venkatesh S/o Chinnaiah, S““Y'Ve;’é‘;‘igzmmma L0
8. | Thallapalli Village, 30 4727 13310327
VempalliMandal. - -
Shaik Abdul, S/ Khasim Sab e
ul, S/o Khasim Sab, . =
9. | Gokul Nagar, Near Polytechnic 50 S 8873115?'7(; g‘: 715&) %
College. Proddatur.
2.00,000/-
10 Bathula Prasad, Gangayapalli 37 SmiB.Jyothi (Wife) o
" | Village, KalasapaduMandal. 3387 4187 2095

3.3.9 Compensation fixed by the Assistant Commissioner of Labour, Rajampet :

o The commissioner For Employees Compensation Under E.C. Act, 1923& Assistant

Commissioner of Labour, Rajampet has calculated as follows: (Annexure - IX)

SN Dependent of Age Amount (Rs. /)

1 | Late LakshrmiNarayana Reddy. P 61 8,53,275/-

2 | Late BalagangulaiahYerraguntla 35 14,77,950/-
3 | Late Balagangi Reddy, Kalluru 48 11,98,500/-
4 | Late EswaraiahPippinaidugari 45 12.70,800/-
5 | Late Jada Naga Subba Reddy 41 13.60,275/-
6 | Late Korivi Prasad 35 14.77,950/-
7 | Late Y. VenkataRamana 28 15.88.425/-
8 | Late T. Venkatesh 30 15,59.850/-

[43]

46

16




15. It is seen from committee report _ have assessed
the Env1ronmenta1 Com S‘a*tter}\ and‘ ed the fact that the ex-
gratia compensation had been hald to the family members of the
deceased to the tune of Rs. 10 lakh each under the District Mineral
Foundation Trust fund and also further amount of Rs. 2 lakh each
was given under the Pradhan Mantri National Relief Fund. This was
given to the family members of the deceased persons.

16. As regards compensation under the Commissioner for Employees
Compensation Act is concerned certain amount has been awarded by
the Commissioner of Labour as per the provisions of the Act. They

[44]
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also assessed Environmental Compensation against the quarry
owner to the tune of Rs. 4,25,38,966/-

17. Considering the fact that certain action has been taken and
compensation has been paid to the legal heirs of the deceased
persons under the Employees Compensation Act and also by way of
ex-gratia amount by the Government, we feel that there is no
necessity to impose further compensation on these accounts. But as
regards the Environmental Compensation for excess mining and
violations are concerned, we feel that_.-‘there is no necessity to keep

the case for monitoring the sarne instead the case can be disposed of

J

and file the pl1anoe report before this Tr1bunal ’

18. So, the

by directing the aut?orities to take action for recovery of the amount

l1 ation is d1sposed of as follows

port submitted by the Joint Commr&nd the

en2t1on made by them are recorded ale ac“i

specﬂ‘\/e regulators namely, the Minin epa‘n?t and

’ Vi
o ut1o‘z.Control Board are directed t take app opriate

1
suchaa and ﬁ@mt&eﬁiﬁw&ne ilkd to be in
violation ‘heﬂ‘onmental no?aft giving them an

i) The

ns{ V1olat are re ns1ble causing

opportunity and then file further action taken report once in
three months till the amount is recovered from them.

iii)  The regulators are also directed to monitor the operation of the
quarries and if there are any violations found, they are directed
to take appropriate action against those erring quarry owners
in accordance with law.

iv)  The Mining Department is also directed to evolve a mechanism

to find out the excess mining being done and trace out the

[45]
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same and take immediate action against those persons in
accordance with law for recovery of the amount for excess
mining under the respective statutes.
V) The Registry is directed to place the report before the Bench as
and when received for further consideration by this Tribunal.
19. With the above direction and observations, the application is

disposed of.

0O.A. No.115/20
2nd March, 2022

[46]
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File No.APPCB-11023/88/2022-TEC-TF-APPCB

ANDHRA PRADESH POLLUTION CONTROL BOARD

ANDHRA PRADESH D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Center,
W Chalamalavari Street, Kasturibaipet, Vijayawada — 520010
L/ Phone: 0866-2463200, Website: https://pcb.ap.gov.in
Notice No:718/APPCB/HO/UH-IIITF/IKDP/2022- 06/09/2022

NOTICE FOR LEVYING ENVIRONMENTAL COMPENSATION

Sub: APPCB — HO — UH-Il — TF - Hon’ble NGT Order dt. 02.03.2022 in O.A. No. 115 of
2021(SZ) in the matter of explosion in Barytes mine of Smt. C. Kasturi Bai, at
Mamillapalle (V), Kalasapadu (M), YSR District on 08.05.2021 - EAC hearing held on
18.08.2022 - Notice for levying Environmental Compensation - Issued - Reg.

Ref: 1. Closure Order issued to your mine on 29.05.2021.

2. Hon’ble NGT Order dated 02.03.2022. (copy enclosed)
3. External Advisory Committee (TF) meeting held on 18.08.2022.

*k%

WHEREAS you were operating a Barytes mine in the name of Smt C. kasturiBai at Sy No. 1
& 133 at Mamillapalle (V), Kalasapadu (M), YSR District without obtaining Environmental
Clearance and Consents of the Board.

WHEREAS the Hon’ble NGT has registered a Suo Moto case in OA No 115 of 2021 based
on New Paper Report published in the Times of India, E-paper dated 08.05.2021 under the
caption “ Andhra Pradesh: 10 feared dead, several injured in blast at quarry in Kadapa”.

WHEREAS the Board vide Order dt 29.05.2021 issued closure order to your mine for
operating without obtaining Environmental Clearance and Consents of the Board etc.,

WHEREAS the Joint Committee constituted by the Hon’ble NGT in the matter filed its report
where in the committee assessed the Environmental Compensation payable by you as
Rs. 4,25,38,966/-.

WHEREAS the Hon'ble NGT, Chennai disposed the matter vide Order dated 02.03.2022
with following directions -

“Considering the fact that certain action has been taken and compensation has been
paid to the legal heirs of the deceased persons under the Employees Compensation
Act and also by way of ex-gratia amount by the Government, we feel that there is no
necessity to impose further compensation on these accounts. But as regards the
Environmental Compensation for excess mining and violations are concerned, we feel
that there is no necessity to keep the case for monitoring the same instead the case
can be disposed of by directing the authorities to take action for recovery of the amount
and file the compliance report before this Tribunal.

So, the application is disposed of as follows:

i. The report submitted by the Joint Committee and the recommendation made by
them are recorded and accepted.

ii. The respective regulators, namely, the Mining Department and the Pollution
Control Board are directed to take appropriate action against the violators who
are responsible for causing such damage and also other quarry owners, if
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found to be in violation of the environmental norms after giving them an
opportunity and then file further action taken report once in three months till
the amount is recovered from them.

. The regulators are also directed to monitor the operation of the quarries and if
there are any violations found, they are directed to take appropriate action
against those erring quarry owners in accordance with law.

iv.The Mining Department is also directed to evolve a mechanism to find out the

excess mining being done and trace out the same and take immediate action
against those persons in accordance with law for recovery of the amount for
excess mining under the respective statutes.

V. The Registry is directed to place the report before the Bench as and when

received for further consideration by this Tribunal.”

With the above directions and observation, the application is disposed of.”

Copy of the above order dt 02.03.2022 containing the committee report with calculation of
Environmental Compensation is enclosed.

WHEREAS the Hon’ble NGT has recorded and accepted the report and recommendation of
the Joint Committee and directed the respective regulators, namely, the Mining Department
and the Pollution Control Board to take action for recovery of the Environmental
Compensation and file further action taken report once in three months till the amount is
recovered from the violators.

WHEREAS the Board reviewed the issue in the EAC (TF) meeting held on 18.08.2022 and
the Committee recommended to issue notice to the mine for levying Environmental
Compensation as assessed by the committee constituted by Hon'ble NGT in the above
matter.

In view of above, abiding to the orders of the Hon’ble NGT in O.A. No. 115 of 2021(SZ) you
are hereby directed to pay the Environmental Compensation of Rs. 4,25,38,966/- (Rupees
Four Crores Twenty Five Lakhs Thirty Eight Thousand Nine Hundred and Sixty Six only) to
A. P. Pollution Control Board within 15 days.

Should you fail to pay the environmental compensation within the specified period, further
coercive action will be initiated against your industry under section 33(A) of Water
(Prevention & Control of Pollution) 1974 and under section 31(A) of Air (Prevention & Control
of Pollution) Act, 1981 and amendments thereof and as provided under the respective
statutes in accordance with law, in the interest of safeguarding Public Health and
Environment, without any further notice.

Vijay Kumar Gsrkr las
MEMBER SECRETARY
To
The Occupier,
Barytes mine of Smt. C. Kasturi Bai,
Sy No. 1 & 133,
Mamillapalle (V), Kalasapadu (M),
YSR District.

Copy to:

1. The Joint Chief Environmental Engineer, A.P.Pollution Control Board, Zonal Office,
Kurnool for information and necessary action.
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2. The Environmental Engineer, A.P.Pollution Control Board, Regional Office, Kadapa
for information and necessary action.

Signed by Vijay Kumar

Gsrkr las

Date: 06-09-2022 18:57:21

Reason: Approved 52



BY RPAD
GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

* Xk %k k
From To
D.Ravi Prasad, 1. Smt. C.Kasturi Bai,
Asst.Director of Mines & Geology, W/o. C.Ramachandraiah,
Kadapa, Y.S.R. District. D.N0.20/1064, Co-operative Colony,

Kadapa, Y.S.R. District.

2. C. Nageswar Reddy,
GPA holder of Sri C.Kasturi Bai
S/o0 Sheshi Reddy, D.No. 4/16-2,
Chenchaiahgaripalli Village,
B. Mattam Mandal, Y.S.R. District.

r.N M 2 .04-02-202
Sir,

Sub: Mines and Quarries - Quarry lease held by Smt. C.Kasturi Bai for
Barytes an over an extent of 30.696 Hectares in Sy. No. 1 & 133 of
Mamillapalli Village, Kalasapadu Mandal, Y.S.R. District = The
Hon’ble NGT order dt:02-03-2022 in 0.A.No.115 of 2021(SZ) in the
matter of explosion in leased area - EAC hearing held on 18-08-
2022 - Notice issued levying Environmental Compensation -
Requested to pay the Environmental Compensation & Labour
Compensation - Reg.

Ref: Notice No.718/APPCB/HO/UH-11/TF/KDP/2022, dt:06-09-2022 of the
Andhra Pradesh Pollution Control Board, Vijayawada.
*ok K

I invite kind attention to the subject and reference cited. Through the
reference 1% cited, Member Secretary, AP Pollution Control Board has issued notice
to the Occupier, Barytes mine of Smt. C.Kasturi Bai in Sy.Nos.1 & 133 of
Mamillapalle Village, Kalasapadu Mandal, YSR District and informed that the Hon’ble
National Green Tribunal has recorded and accepted the report and recommendation
of joint committee and directed the respective regulators, namely the Mining
Department, and Pollution Control Board to take action for recovery of
Environmental Compensation of Rs.4,25,38,966/- (Rupees Four crore twenty five
lakhs thirty eight thousand nine hundred and sixty six only) to the AP Pollution
Control Board within 15 days failing which action will be initiated under Section
33(A) of Water (Prevention & Control of Pollution) 1974 and under Section 31(A) of
Air (Prevention & Control of Pollution) 1981 and amendments thereof and as
provided under the respective statutes in accordance with law, in the interest of
safeguarding Public Health and Environment, without any further notice.

Further, it is informed that the Asst. Commissioner of Labour, Rajampeta has
calculated the compensation for the deceased employees as Rs.3,89,18,199/-
under employees compensation under EC Act, 1923. But, till date you did not pay
the said amount.
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In this connection, Smt. C.Kasturi Bai and Sri C. Nageswar Reddy GPA holder
of Smt. C.Kasturi Bai are hereby directed to pay Environmental Compensation of
Rs.4,25,38,966/- (Rupees Four crore twenty five lakhs thirty eight thousand nine
hundred and sixty six only) to the AP Pollution Control Board and Rs. 3,89,18,199/-
towards Labour Compensation to the Asst. Commissioner of Labour, Rajampeta
within 15 days from the date of receipt of this notice failing which action will be
initiated as per Rules in force without any further notice.

Yours faithfully

(L

Asst. Director of Mines and Geology,
Kadapa, YSR District

Copy Submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of
kind information.

Copy submitted to the District Collector, Kadapa, YSR District for favour of kind
information.

Copy submitted to the Joint Collector, Kadapa, YSR District for favour of kind
information.

Copy submitted to the Government Pleader, Hon’ble National Green Tribunal,
Southern Zone, Kalas Mahal, Kamarajar Salai, PWD Estate, Chepauk, Triplicance,
Chennai for favour of kind information.

Copy to the Dy. Director of Mines and Geology, Kadapa for favour of kind
information.

Copy submitted to the Member Secretary, AP Pollution Control Board, D.No:26-
14D/2, Near Sunrise Hospital, Pushpa Hotel, Chalamalavari Street, Kasturibaipeta,
Vijayawada - 500010 for favour of kind information .

Copy submitted to the Environmental Engineer, AP Pollution Control Board Regional
office, Kadapa for information.

pg. 2
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C.aggaay

" (DUPLICATE PLAINT
IN THE COURT OF THE HON’BLE: fp@% ﬁr TRICT JUDGE: KADAPA,

0.S.No. 7:71—/2023

Smt.C.Kasturi Bai. Plaintiff

- Versus -
1. C.Nageswar Reddy,
2. The Assistant Director of Mines & Geology,
/C/eg ,  G-3, 0-Block,
) New collecorate complex, Kadapa City.
\y/%o‘\ . Andhra Pradesh Pollution Control Board,
/ D.No.33-26-14D/2, Near Sunrise Hospital,
Pushpa Hotel Center, Chalamalavari Street,
Kasturibaipet, Vijayawada - 520010,
Phone : 0866 — 2463200. Website - http/peb.ap.gov.in.

€ Assistant Commissioner,
Labour department, RAJAMPET., Annamaiah District.

Defendants

PLAINT FILED ON BEHALF OF THE PLAINTIFF UNDER ORDER 7, RULE 1
r/w Sec.26 OF CIVIL PROCEDURE CODE.

1. PLAINTIFF:

R/at Plot No.43A, Road No.71, OPp: ‘Jubilee Hills Public School, Jubilee Hills,

Hyderabad, Telangana State. Aahdar No;9300 0154 9769,

The couamsels for plaiatiff are Syi 17, Sudhalkayr Babjee, AP/ 1936/1294, Cell:
08566348568, sri g o Rajasekhar, 4P/4855/19299, Cell: 440384799, Sri D,
Sreenivasula Reddy, AP/ 1255/2009, Cel; 9492414451, Advocates, Raja Reddy
street, Hadapa city-1,

2. DEFENDANTS: ;
1. C.Nageswar Reddy, S/o0.Seshi Reddy, aged about 47 year, Indian Hindu, R/at

D.No.4/16-2, Chenchaiahgari palle village, Mallepalle Post, B.Matam (mandal),
YSR Kadapa Dt.

2. The Assistant Director of Mines & Geology, G-3, O-Block,New collectorate complex,
Kadapa City.

3. Andhra Pradesh Pollution Control Board,
D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Center, Chalamalavari
Street, Kasturibaipet, Vijayawada - 520010, Phone: 0866 — 2463200. Website :
http/peb.ap.gov.in.

4. The Assistant Commissioner,
Labour department, RAJAMPET., Annamaiah District.

The address of the parties for the purpose of court notices, sSummons etc. is as given

above,

7 Advocate for Plaintiff
55



3. The plaintiff humbly submit that, the plaintiff was lessee on the mining lease for
barites to an extent of 30.696 hectors in S.No.1 & 133 of Mamillapalli village,
Kalasapadu mandal, Y.S.R dt granted by the second defendant vide proceedings
No.1523/M3/2001 dated:2.11.2001 for the period of 20 years with effect from
21.11.2001 to 01.11.2021. In pursuance of the said lease, the plaintiff took
possession of quarry and taken mining operation after following all precautions
complying the mandatory rules for mining operation as envisaged by concern
authority from time to time. Under their supervision. Unfortunately the plaintiff fell
in ill-health due to severe chest pain and consequently leads to by-pass surgery
ond suffered pain and thereby bed-ridden. The medical practitioner advised the
plaintiff that the general life of the plaintiff has badly infringed and she shall not
move out as if a general healthy man. Under the said circumstances the plaintiff

totally become handicape to operate the mine under her personal supervision.

4. In this context the plaintiff humbly submits that inview of her ill health and the
advice of the doctors, the plaintiff became handicap to operate the mine
independently. Hence she appointed the defendant No.1 as her General Power of
Attorney Holder by means of executing GPA on 31.12.2012 and hand over the mine
to him with the knowledge of second defendant. The second defendant accepted the
GPA and allowed the 1st defendant to enter in to mine and initiate excavation of

mineral. The copy of the said GPA is here with appended.

5. While so, on 08.05.2021 there was blasting held by the defendant NO.1 in normal
course by taking precautions as prescribed by law. Unfortunately at about 9:30 Am
due to blasting the persons who were trespassed without prior permission and
knowledge of the plaintiff and defendant NO.1 succumbed due to the fall of the
mining stone and ldied number in ten. Hence, the police of Kalasapadu registered
the case against the defendant No.l vide crime No.58/202ll dt.08.05.2021. In
pursuance of the said blasting and incident, the respondent No.2 and AP Pollution

control board issued proceedings to pay environments compensation at

Advocate for Plaintiff

56



13
Rs.4,25,38,966 /- alleging that there was grave violation of the environmental rules
and regulations and thereby NGT ordered to pay compensation vide
OA.No.115/2021 dated:02.03.2022. Likewise, the show cause notice was also
issued to the said effect besides the commissioner of Labour, Rajampet directed the
plaintiff to pay Rs.1,33,76,250/- towards compensation for the death of the
persons in the mining blasting. Since the plaintiff is no way concern either with the

mining operations and not responsible for the death of un-known persons.

. At this juncture the plaintiff further humbly submits that, the defendant No.1 also
gave undertaken letter dated:28.12.2020 on non-judicial stamp paper admitting
that, he is absolute GPA Holder and he has been carryout mining transactions and
the plaintiff is no way concern . The said letter also here with appended for kind
perusual of this Hon’ble court. Under that circumstance this plaintiff is not
concern with the said transactions, but the defendant NO .2 & 3 has been issuing

proceedings in the name of the plaintiff and demanding for payment of

personal gain to which defendant No. affirmed before defendant NO.2 also. The
process for transfer of online also pending before the defendant No.1. Thus the
defendant NO.1 personally carried mining operation, on filing of application for
transfer of mine in his favour, but not as agent of plaintiff. When the plaintiff due
his ill health expressed her inability to operate mine and proposed to surrender the
mine to defendant No.2, at that juncture the defendant NO.1 expressed willingness
to operate the mine for his personal gain and thereby made correspondence with
the second defendant for transfer of mine. The said application received by the
second defendant and recommend for transfer to the higher authorities and the
same is pending. Hence the defendant No.1 is alone operate the mine and the

plaintiff is no way concern. Hence the defendant NO.1 is liable to pay the schedule

Advocate for Plaintiff
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mentioned amount to the second and 3% defendant and others. Hence the suit is
filed for direct tb;e defendant No.l to pay the schedule mentioned amount i
pursuance of the proceedings of second defendant and also the Assistant

commissioner of Labour, Rajampet.

 Cause of action for the suit arose when the plaintiff was lessee on the mining lease
for barites to an extent of 30.696 hectors in S.No.1 & 133 of Mamillapalli village,
Kalasapadu mandal, Y.S.R dt granted by the second defendant vide proceedings
No.1523/M3/2001 dated:2.11.2001 for the period of 20 years with effect from
21.11.2001 to 01.11.2021 when plaintiff took possession of quarry and taken
mining operation after following all precautions complying the mandatory rules for
mining operation as envisaged by concern authority from time to time when
plaintiff fell in ill-health due to severe chest pain and consequently leads to by-pass
surgery and suffered pain and thereby bed-ridden when the plaintiff appointed the
defendant No.1 as her General Power of Attorney Holder by means of executing
GPA on 31.12.2012 and had over the mine to him with the knowledge of second
defendant when second defendant accepted the GPA and allowed the 1st defendant
to enter in to mine and initiate excavation of mineral when on 08.05.2021 there
was mine blasting held by the defendant NO.l in normal course by taking
precautions as prescribed by law when unfortunately at about 9:30 Am due to
blasting the persons who were trespassed without prior permission and knowledge
of the plaintiff and defendant NO.1 succumbed due to the fall of the mining stone
and died number in ten when police of Kalasapadu registered the case against the
defendant No.1 vide crime No.58/2021 dt.08.05.2021 when AP Pollution control
board issued proceedings to pay environments compensation at Rs.4,25,38,966/-
alleging that there was grave violation of the environmental rules and regulations
and thereby NGT ordered to pay compensation vide 0OA.No0.115/2021
dated:02.03.2022 when commissioner of Labour, Rajampet directed the plaintiff to
pay Rs.1,33,76,250/- towards compensation for the death of the persons in the

mining blasting when the plaintiff is no way concern either with the mining

Advocate for Plaintiff
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operations and not reésponsible for the death of un-known Persons. When
defendant NO.1 has been issuing proceedings in the name of the plaintiff and
demanding for payment of compensation and also fine imposed NGT as well as
Labour of Rajampet for the death of ten un-known members in the mining blasting
when the suit schedule property is situated within the territorial jurisdiction of

this Hon’ble court. .

8. The value of the suit for the purpose of court fee and Jurisdiction is as

Jollows .-

(i) The relief directing the defendant No.1 to pay Rs.1,33,76,250/— to the
defendant No.2 in pursuance of the proceedings of A/97/2021
dated:06.08.2021 on this a court fee of Rs. 1,36,198/- is paid under section
20 of APC F & S.V.Act.

(i) Direct the defendant No.1 to pay Rs.4,25,38,966/- to the AP Pollution board,
Vijayawada in pursuance o0Of the notice No.718/APPCB/ dt.06.09.2022 on
this a court fee of Rs.4,28,426/- is paid under section 20 of APCF & S.V.
Act.

Total value of the relief Rs.5,59,152 16/-
Total court fee paid is at Rs.5,64,624 /-

8. Therefore the plaintiff prays that this Hon’ble court may be pleased to pass a decree
and judgment infavour of the plaintiff against the defendants

a) Indemnify the ‘defendant No.1 for the suit amount
b) Grant costs of the petition and
¢) Grant such other reliefs as the Hon’ble court deems fit in the circumstances of

the case as it is expedient in the interest of Justice.

I, Smt.C.Kasturi Bai, W/0.C.Rama chandraiah, the above named plaintiff do hereby
declare that what are stated in the above paragraphs No.1 to 8 are true to the best of
my knowledge, information & belief & signed on this the day of .07.2023 at Kadapa
City.

SIGNATURE OF THE PLAINTIFF ADVOCATE FOR PLAINTIFF

Cont.6
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SCHEDULE-A

Item No.l:

A sum of Rs.1,33,76,250/- ordered to be paid by plaintiff and defendant No.l as per

proceedings of the commissioner for employees compensation under EC Act cum Asst.
Commissioner Labour, Rajampet dt.06.08.2021.
Item No.2:

Rs.4,25,38,966/- ordered to pay to the AP prolusion control board, Vijayawada.

I, Smt.C. Kasturi Bai, W/o C.Rama chandraiah, the above named plaintiff do hereby
declare that what are stated in the above paragraphs No.1 to 8 are true to the best of

my knowledge, information & belief & signed on this the day of 07.2023 at Kadapa
City.

SIGNATURE OF THE PLAINTIFF ADVOCATE FOR PLAINTIFF

LIST OF DOCUMENTS FILED ON BEHALF OF THE PLAINTIFF UNDER ORDER 7,
RULE 14 OF CIVIL PROCEDURE CODE.

Demand notice dt.10.08.2021 issued by the defendant NO.2.
Show cause datd:21,10.2020 issued by the defendant
Proceedings of AP pollution control board dated: 06.09.2022

P 0B E

Representation of the plaintiff to the Hon’ble Minister Energy Forest and

Environment dt.Oé. 10.2022.

5. The show cause notice dt.03.12.2020 issued by department of Mines & Geelogy,
Ibrahimpeta

6. Proceedings of Industries and Commerce (Mines department) dated:04.08.2022.

7. Attested copy of FIR vide Cr. No.58/2021 of Kalasapadu Police station against the
defendant,

8. Attested copy of GPA dated: 31.12.2012.

9. Attested copy of undertake letter submitted by defendant No.1 dt.28.12.2020 to the
defendant No.2.

10. Xerox copy of served acknowledgment of defendant No.2. _

11. 1-B Namuna in the name of defendant NO.ldrawn from Mee-Seva for the land
at Veerlapalli village fields.

12. 1-B Namuna in the name of the defendant NO.1%s wife drawn from Mee-Seva for
the lands at Mamillapalli village.

13. 1-B Namuna in the name of the defendant NO.1’s wife drawn from Mee-Seva for
the lands at Palugurallapalle village.

14. 1-B Namuna drawn from Mee-seva of Papireddy village fields in the name of the
defendant No.1. _

15. 1-B Namuna drawn from Mee-seva of Mallepalle village fields in the name of the
defendant No.1.

16. Aadhar card of the plaintiff.

ADVOCATE FOR PLAINTIFF
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COVERNMENT OOF ANDHEA FRADESH
DFFICE OF THE DEPUTY DIPECTOR OF MINES & GEOLOGY,KADAPA
33 'O Block, New Cofectorate Promises, RIMS Road, Kadapa, YSR District.

3 SHOW CAUSE NOTICE
S0 M 8801502020 Date: 21-10-2020.

Sub- Mines & Quarries - Quarry Lease for Barytes over an extent of 30.695 Hectaes
nSy.Ng L & 133 of Mamillapalli Yillage, Kalasapady Mandal, YSR District held
Oy Smt C.Kasturt Bai - Suspansion of Quarry operations - Show-Cause Naotice
Issued - Reg.

Raf . LeNe.3923/M 12002, dateg: 15-10-2020 from the ADMRG, Kadapa.

L Y

@ above  subject and rergrence citer, through the above referenca,
& Geulogy, Kadapa informed that and noticed that the quarry lease
¥ Smt C.Kasturi Baj for Burvtes  over an extent of 30.596 Hectees  in Sy.No.! &
@miiapaih Yillage, Kalasapady Mendal, YSR Distriet has beer insnected by the
sLaff of Q/o.Asst.Director of Mines & Geology, {RVS), Kadapa and this office nhas
ted the subject area on 25-08-2020 and noticed that the lessee has committed Certain
SALONG glainst  the APMMC Ryles, 1966 and recommended for suspension of quarry
wialions Hnmedataly.
L The lessee ig not commencing quarry operations in- accordance with approved
sihema of mining,

4. Lesseg s cenducting quarry operations and produced thousands of tons: .Bad/tes

without E.C and CFQ which is breach to Section of Environmental Prctecﬂon_:Ac_t,-’i"Q&E -

and Section 25/26 of Water (prevention and Controf of Pollution) Act, 1974 and -
Section 21 of Air prevention and Control of Poliution) Act, 1981,

L

The lessee is using explosives and conducting blasting without €xplosives permission
abtained  from the competent authority which js breach to Rule 107 of Explosives
Rules, 2008.

4. The lesses not provided Separate in-let and out-let for =ntry and exit of workmen
03 e workmen  are using crane buckets for =nter and exit in tha shafts which is
hignly eargeraus congition.

08) shafts geveioped in the lease ares, the lessee censtructed protection for
s only and for (03) smafts not constructed protection wail,

ISP SYSEm proposed in épproved Ttheme of mining was not provided by the

In view of the above, Smt C.Kasturi Bai directed to Show-Cause not:ice as to why action

SheUlo notle nibiated against your mining eperations within 15..(Fi'freen}id:asfs':from the date of
reLeial of this notice under Rule 7(A) (Vi) of AP.M.M.C Rules, 1966. Failing which, suitable-
JCtion will be initiated. \

r\; 2 S Iv\.:_!ir]u*;
Dy.Director of Mines and Geology, (FAC)
Kadapa, Y.5.R.District. .

“.20/1064, Co-operative Cofony, Kadapa,

Tana for INTarmEtion

TEAISM For favour £f lnd informatan
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District :

Saturday

a) Occeurrence of Offence:

...... wsssssmsnsmanas

Time Perlod

b) Information received at P.5.:

General Diary Reflerence :

<)
Type of Information :

Place of Occurrence ::

APPM Orders, 470, 500.

EIRST _INFORMATION REPORT
(Under Section 154 Cr.P.C.)

-

0B.05.2021

Date :

. 304 (I} IPC and Sec 3, 5 and 6 of Explosive
Substances Act,

........... srmssseEmamseunan T T T

Date :
08.05.2021 from: _Date to:

around
..09:30 AM __Time To

!

08.05.2021

Time From

mssrssmsmss 0 LT ssetd e s emsmmen  wessssssedsreeses

Date : Time: _12:00 Noof.

12:00 Noon

Entry No : e B TI_':'E?.': ....... g et B
: Written
written /  Oral' .. P -

a) Direction and Distance from P.5 :: East-6 KMs .

In Konda Gangamma Thalli Mines

b}y Place %%

Street / Village ::
Area / Mandal ::

City / Distrlet 2

State

¢y  If outside the limits to this Police Station, then the name of

concerned Police station ::
Distrlct ::

Complalinant / Informant :
Name :

a)

b) Father's / Husband's Name :

¢) Date/Year of Birth :

d) Natienality = Indlan

f) Pésspon No &
#) Occupallon
h)  House No H
Street [/ Village @
Area / Mandal
Cliy / Dlalr!cl i
State '

near Mamillapalle village

Kalasap

............................................... T T T T e e e T

Andhra Pradesh

Date of [ssue

Tahasildar, Kalasapadu Mandal,

Kalosap

........ R T T .

adu Mandal

YSR Kadapa Distrlct,,

Andhra Pradeshy

In Survey No.l and 133 of Mamillapalle panchayathi fields

...... SesssssssssssisssssssssssimzEsEsscasSFsssssssssssssEmsieas

adu Mandal

Complalnant

revivevereseenenenasio.oB@YaNE Ramachandrudy

T T L L L L L T T T

L P o Age 3 s :
e —— . (e) Caste

Place of Issue 31

.................. RN IR ETEA R AN SN AR E N RaN RS aE st aa A na e

Certrsdrnssaasnsmannreny T e cermaens L o (o o

Ly

............................................................... .
ssmranhs resannmrnnae R Y

P T T T R T R R LR P T LA R LT e 1
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Names of the Accused :

C.Nageswara Redd
Mandal, YSR District.

Names of the Deceased :

1.Prasad, age 40 years, Gangayapelle village, Kalasapadu Mandal,
2.5ubbareddy, age 40 years, Gondipalle village, now at Badvel town
3.Balagangulu, age 35 years, E.Kothapalle village, Vermula Mandal.
4.Venkataramana, age 25 years, E.Kothapalle villege, Vemula Mandal.
5.Vekatesu, age 25 years, Bakkannagaripalle village, Vempalle Mandal
6.Eswaralah, 2ge 45 years, Bechaiahgaripalle village, Vemula Mandal.
7.Gangireddy, age 50 years, Rangeripalle village, Vemula Mandal,
8.Lakshmi Reddy, age 60 years, Kothapalle village, Vernula Mandal.
2.Abdul, age 30 years, Vemula Mandal, now
10.Korivi Prasad.

Details of Known / Suspsected / Unknown accused with full particulars

y $/o Seshireddy resident of D.no.4/16-2, Chenchalahgaripalle village, B.Mattam

at Badvel town drive of the vehicle

s, Date / Year Height in
No Sex of Birth | Built CMs Complexion 0
1 2 3 4 5 [ 7
| ——
Defaormities / i i
Peculiarities Teeth Hislys Eyes Hhits Disss Habils
B 9 10 11 12 13
Place of
Burn
Language Dialect |Marks Leucoderma Maole Scar Tattoo
14 - 15 16 17 18 19

8  Reasons for delay In reporting by.the Complainant £ Informant :;.

LB 1
9  Particulars of Prop

cmmmsmssssssssrrmsavennane

;nies S?élen /]nuolve& (Attached[ 5.°p

EEsassane

arate ih:eet'.-if

e

10 Total Value of Property stolen / involved

11 Inquest Report / U.D. Case Nao., if any :

12 Fiest Information report Contents (Atach separate Sheet, If required)

A separale endorsed letter of Sri B.Ramachandrudu,
kind perusal.

13 Actlon Taken ::
as item Nos. 2,

srsssnn

femsmrstssmssssannsa

Since the above Information reveals commitsion of offence(s)

AR E RS Siesmssactacsaistsnasncnsananan

necessary)

1) Registered the case and took up the investigationor
2) Directed (Name of 1.0) e . Rank

to take up the Investigation or A
3) Refused investigation due s e e
4) Transferred to P.S. District

FIR read over to the complainatn/informatn, admitied to be cor
given to the complainant / intormant , tree ot cost,

14 Signature / Thum Imprassion of
complainant / Informant

correctly recorded and a copy

e
Signature of Officer in ‘fg}:.\qPoHce Station

Neme & ...........B.Ghana Madduleti
Sub-lnspector of T eeeen
Renk __"_P_c_:[I_‘—:_e"_.__ L..NO ;3268

15 Date and time of dispatch to the Court :

Scanned by CamScanner
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g

2 After hearing the arguments on both sizzs, basing on the remarks of the
ADI'2G arnd the grounds submitted by the Revision Applicant, the Revisional
autharity allowed the revision  application and set-aside the
D.D:’s.Proc..‘:s.3—'89.018-9/D12-1/2020, Dt:02.06.2021 issued by the Director of Mines
and Geciogy, Ibrahimpatnam subject to payment of arrears if any. ’

8. Accordingly, the Revision Application is disposed off under Rule 35-A of
Arnchra Pradesh Minor Mineral Concession Rules, 1966 and the Director of
Mines & Geclogy, Government of Andhra Prazdesn, Ibrahimpatnam shall take
furte- necessary action in the matter. d ;

D. RAMADEVI
DEPUTY S ECRETARY TO GOVERNMENT

Smt, C.Kasturi Bai, W/o Sri C.Ramachandraiah, Fiot 110,434, Rozd Ne.71,
Opp . Jubitee Hiils Public School, Hyderabad, Telargana - (RPAD)

The Director of Mines & Geology, Ibranhimpatham.

Cooy to:

The Assistant Director of Mines & Geology, Kadapa.

The PS to Hon'ble Minister (M&G), 3™ Block, AP Secretariat,

SF/SC. _
//FORWARDED :: BY ORDER// . (ﬁfﬁgg

.=SECTION OFFICER
R
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DEFARTMENT L8 1B,y - et TR (BEAMTIPAT 4

© C2use Notice:3890189/D12-1/2020 Dated:03-12 2090

i
=

Sub:  Mines & Minerals - Quarry Lease for Barytes an extent of 30 fye
Hectares in Sy.No.1 & .32 nf Mamillanan v lage. Katain:go .
“Mandal, YSR Kadapa District - held by Smy ¢ ¥ astun Bar - ,-_"_’_' ;" "
preaches committed Dy the fessee - Proposeq ‘o determinaror

Show Cause Notice - Issued - Regarding

Ref: 1. G.0.Ms.No.224, Industries & Commearce (M 111 Department
< o ey B

2. ADM&G, Kacana Froceadings NO.1523:13,2001, 4:.02.1 @01

3. ADM&G, Kadapa Letrer NO©.3423/M12002, at.26.09.202¢C

>N o x

Through the reference 1° vited, the Sovernment has granied o Mining
Lease for Barytes an extent of 30.696 Hectares n Sy.No.1 & 133 of Marvniiaps.
Village, Kalasapadu Mandal, YSR Kadapa District in favour of Smt.C.Kastur Ba.
for a period of 20 years. Through the reference 2°° cited. the Asst. Director af
Mines and Geology, Kadapa was executed the lease deed and the lease 5 .~
force upto 01.11.2021.

Through the above reference 3™ cited, the Asst. Director of lines ang
Geology, Kadapa submitted Proposals for determination of quarry lease for
Barytes an extent of 30.696 Hectares in Sy.No.1 & 133 of Mamillapallj Village,
Kalasapadu Mandal, YSR Kadapa District held by Smt.C.Kasturi Bai under Rule
12(5)(h)(xil) of A.P.MM.C Rules, 1966 with cornmitted the following breaches: -

8. The lessee s conducting underground mining operations without
appointment of statutory employees which is & breach to section 17 of
Mines Act, 1952 & Regulations No.34 of  Metalliferrous Mines
Regutanons, 1961.

b. The lessee excavated excess quantity of Barvtes bevond the annyal
@PRroved gquantiry in the Mning plan from 2013-:4 onvards.

C. The lessee is conducting quarry operations and produced thousands of
Tons of Barytes mineral without EC and CFO which is breach to Section
of Environmental Protection Act, 1986 and Section 25/26 of Water
(Prevention and Control of Pollution) Act, 1974 and Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 .

€ntry and exit workmen and the workmen are using crane buckets for
€nter and exit in the shafts which is highly dangerous condition.
Ventilation System was not provided by the lesses proposed in

Approved Scheme of Mining which is violation to Rule Z(AND) of
APMMC Rules, 1964,

of mining was approved on 21.07.2018 by the DDM&G,
fee a condition that the lessee should furnish the financial
‘o oUidfite of Rs.16,99 560/ fnr Mine closure as required under

The scheme
Kadapa witp

F14 e s . ;
- Hf‘f:» Rules, 1965 (o the ARG Kadaps bor rhe 255pp hag o S e
PTETRRRA e ETEE LT B G Fa
J The  |ae %
pce ol USING  explosives  and tonducting  blasting  without

" sslon obtained from the competent authority which is

i )
4 Thea lesepe i5

; s without obtaining permission from the competent !
Is brqac.h te Regulation No.106 (2)(b) Metalliferrous
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The lessee is not mamntaining (vt And &0 ararn Seadl
dispatch register as there 1s hugs variation n stoc- rensrrian
register and physical stock available at the qguarry w2 13 braz-r o
Rule 12(5){h)(iii) of APMMC Rules, 1966.

~he lessee is tntentionally recordes the stock of white Barvias =~ 2as

side and buff Baryies In higher side than the actual stocks ava agie 2t
the quarry to transport the white Barytes in the guise of transgariania-
of buff Barytes with payment of Seig.fee to buff Barytes whic~ ieads -
loss of Revenue to the Government excheguer and it 15 vislation ¢
Rule 12(5)(h)(iii) of APMMC Rules, 1965.

j. The lessee has not paid Mineral Revenue arrears
accumulated to Rs.8,00,486/- and also failed to rermil edvance cead

rent for the year 2020-21.

whizh  was

In view of the above, Smt.C. Kasturi Ba' s haraby directed %o show T2uss
with.n (15) days from the date of receipt of this notice, as to why acuon show:d
not be taken against the lease for determination in guestion ana forfeit thea
capacity deposit in accordance with Rule 12{5)(h)(xii}) of Andhra Pradesn dM.nor
Mineral Concession Rules, 1966. Failure to submit the compliance within ne
stipulated time shall result action as above without further notice.

Sd/- V.G.VENKATA REDDY
DIRECTOR OF MINES AMD CEOLOGY

-
i
_Srnt.C.Kasturi Bai (through ADM&G, Kadapa ----- [BY RPAD].

! mov To the Asst. Director of Minas 2nd
c 0y to Deputy Director of Mines and Gadign

11 BT TESTER

for DIRECTOR OF illE™

¥ .:-} - {
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Hyderabad,
Date: 06.10.2022.
To
Sri Peddireddi Ramachandra Reddy garu,
Hon'ble Minister of Energy, Forest, .
Environment, Science ang Technology, Mines and-Geology
Government of Andhra Pradesh
AMARAVATHI,

Respected Sir,
Sub:- Mines & Minerals — Smt, Kasturi Bai, W/o Sri C,Ramachandraiah
vide ADMG, Kadapa Demand Notice Lr.No.34£%3;’M1!2002, dated
24.08.2222 in Sy. No 1 & 133 in Mamitlapalli Village Kalasapadu
Mandal ¥.S.R.District — Penalty Relaxation - Request- Regarding.
-:00000:- :

| bring to your kind notice and it is submitteg that, the Gout, wise
G.0.Ms.No.224, Ind:istries and Commerce (Mines.Il) Dept., dated 11.04.2001
granted mining lease for barites to an extent of 30.696 Hectrss in Survey No.1 & 133
of Mamillapalli Village, Kalasapadu Mandal, Y.S.R.District The mining lease was
executed by the A.D.M&G,, Kadapa vide Procs.No.1523/M3,’2001. dated 02.11.2001 .
for period of 20 years with effect from 02.11.2001 to 01, 11.2021,

During the Subsistence of lease period, | have diven G.P.A to Sri C.
Nageswara Reddy to undgrtake mining operations from January, 2013 to 01.11.2021
on behalf of me tj| my health is recovered as | had severe chest pain, operated with
Bypass Surgery etc. and suffered with pain and | was bed ridden from 2013 to 2021,
during that period Sri ¢ Nageswara Reddy G.P.A. holder has undertaken the mining
Operations including sales and all other related activities.

As matter stooc: thus, | have received g Demand Notize Lr.No.3423!M1/2002,
dated 24.08.2022 from A.D.M&G wherein | was directed to pay the amount of
Rs.46,70,486/- towards penalty for llegal transportation o 770 M.Ts, of Barites.
After while, on the Demand Notice Lr.No.3423/M2/2002, dated 10.08.2021, wherein |
was again directed tc: pay Rs.23,16,755/- towards penalty for jllegal transportations
of 333.25 M.Ts. of barites. '

Subseq[.tentry, the ADM & G., Kadapa vide letter r0.3423/M1/2002, dated
24.08.2022 requestec me to pay the Rs. 1,42 244/. towards Mineral Revenue Arrears
outstanding up to the date of determination of mines lease and also requested to pay
the Rs.69,87,235/- towards penalties amount with in 15days from the date of receipt
of the letter. In this sonnection, | have paid an amount of Rs.1,42,244/.- vide 1)
Challan No. 60092986142022. Valid up to 16-09-2022 fo Rs.1,38,609/~.t0war'ds
Dead Rent Arrears 2 Challan No. 60093030112022, Valiq up to 16-08-2022 for
Rs.3,070#towards Land Assessment Arrears and Challan No. 60092997692022
Valid up to 16-09-2022 for Rs.565/- towards Cess of Land Assessment to-O/o AD
Mines & Ge?lgg.y,, Kadapa and submitted Same to A.D.M&G. Kadapa. :

Conted... 2™ page

4




In this connection, it is submitted that the unauthorized transportation of 1103 M.7*
of barites was done by Sri C. Nageswara Reddy, G.P.A. holder without my knowledge and
consent. In this regard as | have bedridden during the year from 2013 to 2021. As such |
could not know about the same till the letter received from the A.D.M&G., Kadapa on
24,08.2022. :

In view of the circumstances and facts submitted above, | request the Hon'ble
Revisional Authority to kindly set aside the Demand Notice No0.3423/M1/2022, dated
03.07.2021 and Letter No.3423/M2/2022, dated 10.08.2021 received by the A.D.M&G,,
Kadapa under sympathetic and humanitarian grounds, since the transportation of 1103.25
M.Ts of barites transportation by the G.P.A.holder Sri C. Nageswara Reddy without my
knowledge and consent during my bedridden situation ill health.

(C. KASTURI BAI)
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File No.APPCB-11023/88/2022-TEC-TF-APPCB

ANDHRA PRADESH POLLUTION CONTROL BOARD\ S8

Chalamalavari Street, Kasturibaipet, Vijayawada — 520010

Notice N0:718/APPCB/HO/UH-II/TE/KDP/2022- 06/08/2022

NOTICE FOR LEVYING ENVIRONMENTAL COMPENSATION

Sub:APPCB — HO — UH-Il — TF - Hon'ble NGT Order dt. 02.03.2022 in O.A. No. 115 of
2021(SZ) in the matter of explosion in Barytes mine of Smt, C. Kasturi Bai, at
Mamillapalle (V), Kalasapadu (M), YSR District on 08.05.2021 - EAC hearing held on
18.08.2022 - Notice for levying Environmental Compensation - Issued - Reg.

Ref: 1. Closure Order issued to your mine on 29.05.2021.

2. Hon'ble NGT Order dated 02.03.2022. (copy enciosed)
3. External Advisory Committee (TF) meeting held on 18.08.2022.
FEH

WHEREAS you were operating a Barytes mine in the name of Smt C. kasturiBai at Sy No. 1
& 133 at Mamillapalle (V), Kalasapadu (M), YSR District without obtaining Environmental
Clearance and Consents of the Board.

WHEREAS the Hon'ble NGT has registered a Suo Moto case in OA No 115 of 2021 based
on New Paper Report published in the Times of India, E-paper dated 08.05.2021 under the
caption “ Andhra Pradesh: 10 feared dead, several injured in blast at quarry in Kadapa”.

WHEREAS the Board vide Order dt 29.05.2021 Issued closure order to your mine for
operating without obtaining Environmental Clearance and Consents of the Board etc.,

WHEREAS the Joint Committee constituted by the Hon'ble NGT in the matter filed its report
where in the committee assessed the Environmental Compensation payable by you as
Rs. 4,25,38,966/-,

WHEREAS the Hon'ble NGT, Chennai disposed the matter vide Order dated 02.03.2022
with following directions -

“Considering the fact that certain action has been taken and compensation has been
paid to the legal heirs of the deceased persons under the Employees Compensation
Act and also by way of ex-gratia amount by the Government, we feel that there is no
necessity to impose further compensation on these accounts, But as regards the
Environmental Compensation for excess mining and violations are concerned, we feel
that there is no necessity to keep the case for monitoring the same instead the case
can be disposed of by directing the authorities to take action for recovery of the amount
and file the compliance report before this Tribunal.

So, the application is disposed of as follows:

i. The report submitted by the Joint Committee and the recommendation made by
them are recorded and accepted.

ii. The respective regulators, namely, the Mining Department and the Pollution
Control Board are directed to take appropriate action against the violators who
are responsible for causing such damage and also other quarry owners, if
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found to be in violation of the environmental norms after giving them an
opportunity and then file further action taken report once in three months till
the amount is recovered from them.

.The regulators are also directed to monitor the operation of the quarries and if
there are any violations found, they are directed to take appropriate action
against those erring quarry owners in accordance with law.
iv.The Mining Department is also directed to evolve a mechanism to find out the

excess mining being done and trace out the same and take immediate action
against those persons in accordance with law for recovery of the amount for
excess mining under the respective statutes.

v. The Registry is directed to place the report before the Bench as and when

received for further consideration by this Tribunal.”

With the above directions and observation, the application is disposed of."

Copy of the above order dt 02.03.2022 containing the committee report with calculation of
Environmental Compensation is enclosed.

WHEREAS the Hon'ble NGT has recorded and accepted the report and recommendation of
the Joint Committee and directed the respective regulators, namely, the Mining Department
and the Pollution Control Board to take action for recovery of the Environmental
Compensation and file further action taken report once in three months till the amount is
recovered from the violators.

WHEREAS the Board reviewed the issue in the EAC (TF) meeting held on 18.08.2022 and
the Committee recommended to issue notice to the mine for levying Environmental
Compensation as assessed by the committee constituted by Hon'ble NGT in the above
matter,

In view of above, abiding to the orders of the Hon’ble NGT in O.A. No. 115 of 2021(SZ) you
are hereby directed to pay the Environmental Compensation of Rs. 4,25,38,966/- (Rupees
Four Crores Twenty Five Lakhs Thirty Eight Thousand Nine Hundred and Sixty Six only) to
A. P. Pollution Control Board within 15 days.

Should you fail to pay the environmental compensation within the specified period, further
coercive action will be initiated against your industry under section 33(A) of Water
(Prevention & Control of Pollution) 1974 and under section 31(A) of Air (Prevention & Control
of Pollution) Act, 1981 and amendments thereof and as provided under the respective
statutes in accordance with law, in the interest of safeguarding Public Health and
Environment, without any further notice.

Vijay Kumar Gsrkr las

MEMBER SECRETARY
To

The Occupier,

Barytes mine of Smt. C, Kasturi Bai,
Sy No. 1 & 133,

Mamillapalle (V), Kalasapadu (M),
YSR District.

Copy to:

1. The Joint Chief Environmental Engineer, A.P.Pollution Control Board, Zonal Office,
Kurnool for information and necessary action.
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2. The Environmental Engineer, A.P.Pollution Control Board, Regional Office, Kadapa
for information and hecessary action.

Signed by Vijay Kumar
Gsrkr Ias

Date: 06-09-2022 18:57:21
Reason: Approved
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GOVERNMENT CF ANDHRA PRADESH @ =
DEPARTMENT OF MINES & GEOL oGy 4

Office of the LB e o —
Asst. Director of Mines & Geology,
G -3, “o Block, New Collectorate Complex,

Kadapa, Coli o e il
DEMAND NOTICE
No. 3423/M1/2002 ' Dt. 10-08-2021.

Sub MINES & MINERALS - Inspection of Quarry Lease area hetd by Smt.

Regarding.

Ref; 1. Inspection report, dated. 16.10.2019 g& 18.10.2019 of the

Assistant Geologist, Office of the Asst. Director of Mines and
Geology, Kadapa.

2. Inspection report, dated. 25.08.2020 of the Technical Staff,
Office the Asst. Director of Mines and Geology, (RVS), Kadapa
and Office of the Dy., Director of Mines and Geology, Kadapa.

3. This office Show Cause Notice No. 3423/M1/2002, dt.
09.07.2021,

inspection, the Assistant Geologist, Office of the Asst. Director of Mines and Geology,
Kadapa has inspected the quarry lease held by Smt. C, Kasturi Bai for Barytes over an
extent of 30.696 Hectares in Sy. No. 1 & 133 of Mamillapalli Village, Kalasapadu Mandal,
Y.5.R. District and recorded the stock of White Barytes and Off Colour Barytes available
on 16.10.2019 & 18.10.2019, The quantities are as given below.

S.No Mineral in MT”s
White Barytes | Off Colour Barytes
(1 1953.25MT | 36amt |

the quarry lease area held by Smt. C. Kasturi Bai for Barytes covering an extent of
30.696 Hectares in Sy.No.1 &133 of Mamillapalli Village, Katasapadu Mandal, Y.S.R.
District on 25-08-2020 and reported that the following stock was available in the lease
area on the day of inspection,
S.Noe Mineral in MT"s
White Barytes
1 620 MT
As per this office records, you have obtained dispatch permits for 1000 Mts of
White Barytes and 1450 MTs of Buff Barytes betvizen the period of two subsequent
inspections dt. 16.10.2019 & 18.10.2019 and 25,08.2021.
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GOVERNMENT OF ANDHRA PRADESH
DFFILE OF THE OEPUTY DIRECTOR OF MINES & GEOLOGY, KADAPA

“t

Ll 0" Block, New Collectorate Prepises, RIMS Road, Kadapa, YSR District.

SHOW CAUSE NOTICE
SO NOOERYOT-S0N/2020 Date: 21-10-2020

L3 i .

Subs Mines & Quarries - Quany i ease for Barytes over an oxtent of 30,690 Healaes »
nSwha & 133 of Mamitlanati Village, Kalasapach Mandal, YSR Divict haio
LRastwi Bar - Syupension of Guarny operations - Show-Cause Norce

e e,

*

T J423IMLI007, dated; 15-10-2020 from the ADMRG, Kauapa.

Miveriing o the above  subjedt and reference ciled, through the ahove reference,
B Agst. Direcior of Mines & G{f()lt.’eqy_. Kadapa infarmed that and noticed that the quarry lease
St C.kastun Bag for Barvies  over an extenit of 30.696 Hectaes  in Sy.No.1 &
P30 W Mamitapaii Villsge,  kalasapad Mandal, YSR District hag been inspected by the
wernicgl sraff of Ofo.Asst.Director of Mines & Geology, (RVS), Kadapa and this office bas
PRS0 the subject ares on 2508-2020 and noticed that the lessee has committed certain

wlations againg  the APMMC Rudes, 1966 and recommended for suspension  of quarry
Gperations immadiately,

L The lessee is not COMMeENcing quarry operations in accordance with approved
scheme of mining. i AL B PERTT

Lesse is conducting quarry operations and produced thousands -of tons ' Barptes
without E.C and CFO which Is breach o Section of Environmentat Protection Act, 1985
ang soction 2S/26 of Water (prevention ard Control of Poffation) Act, 1974 ang
SECHon 25 of Air prevention and Controt of Pollution} Act, 1981,

RESS0E IS USIngG expiosives and LONduCEing Blasting without explosives permission

Mtatned from tha rompetent authority which is brzach to Rute 107 of Explosives
ules, 7008

v The essey act provided separate et and cut-lot for ey and cvit of JROFR T
GG workmen & using crane buckets for enter and exit in the shafts whicn i

Tah dangerous condition.

DDA of (D6) sivatis developoed i the ’«uas@ WeE, ﬁlulammnamzcted protection for
(03] shafts only and for {03) shafts not Constructed protection wai, -

FEsEgeE,

G. Ventation system propasad in approved scheme -éf- mmngwasmta:wdeﬁbg the

bis view of ing shove; Sme C:Kastugl Bai directed to Shal
Siould not be infated- aginst your mmmmwmmﬁ{ teen) o
- TOSHIpL OF this notice- under Rule A (V1) of APIMLC Rales, 1966, Fa i
SEen Ai-Oednitad: "o T T LT o S

TN S 07 SOR R
G ST *
Uy.Director of Mines and-Geslogy, {FAC)
- Kadapa, Y.5.R.District.
St Ckastur B v, C-Ramachandrsiah, D.Mo.20/1064, Co-operative Colony, Kadaps,
»HLAslre, Cot No. 905276743 3, -
0Dy 12 the Asst.Uirector of Mines and Getlogy, Kadaps for information _ )
Copy subiitted the Diroctor of Mings & Geoicay, Wranirpatnam for favour of kind irformation
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